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T l{-l: ﬁ 4es _ . __ Qe . .Lourtis Orders _ _ _
g
Tais -apalication s jin :23.7.96 ’"i Learned counsel Mr M.B. Sarma o
f(}:‘m and- withia time " for the applicant. None for the respondents. |
C. F. of Rs. 59/- . Lo _
i deposited V|d‘. ‘ Mr Sarma moves this appllcatlon
o JPO/AD No %tﬂﬁé/f  for the applicant. The applicant submitted \
/’”m%w MLDM“I L%?ﬁ el " an 0.A.No0.113/96 against the transfer
D p Tl o :“ = g3 . order No.EST/JTO/TFR/96-97/39 dated
- ‘o ¢ ; ' 10.6.1996. On 2.7.1996 the application
o “y was disposed of with a direction to
- i the respondents to dispose of the represent-
. ] ; ation ‘dated 14.6.1996 submitted by the
4 . 4pplicant within one month fromthe
: ‘,\ ' e : l ‘ date of receipt of the order by reSpondPnt
i t \) No.l. Further interim order was $ssued
\ fi . 3 that pending disposal of the representation.
k : : - N ' dated 14.6.1996 submitted by the applicant
'L £ . )s( ; the operation of the impugned order
2 PG 6 S s( | No.EST/JTO/TFR/96-97/39 dated 10.6.1996
{‘ : ‘\ was stayed. However, on 3.7.1996 a ~
Jf[ﬁ% /%/‘—"D ”4’ 7“{" ‘t} !(\ release order No.E-13/IPT/96-97/12 dated
[ony ' \/,WZC.D /‘/t‘ 235&‘\ :‘ ‘f 3-7-19?6 (Annexure. M/4) ‘was issued
» : . releasing the applicant consequent to
‘9% 49"6‘\‘-77‘“ 76 A ) 1 ! , the aforesaid order of transfer No.EST/
T ! { JTO/TFR/96-97/39  dated  10.6.1996. _
ﬂ}‘/.' : T'The present O.A. is against the release
y T { Y order. -

{
L Issue notice on the respondents
to show cause as to why this application
should not be admitted and -the relief

sought allowed. Returnable within 29.8.96.
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. 0.A.No.129/96
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a0 23.7.96

”

_ List for disposal of show cause and
(.9 consideration of admissicii cn 29.8.1986.

Heard Mr Sarmaf on  the interim relief
nrayer. It has been submitted by hi‘m that the applicant
has not ha‘nded over charge till date. It is ordered

. \that pendmg disposal of the show cause and admission
of the O.A. the operation of the release order No.E- 13/
IPT/96-97/12 dated 3.7.1996 is stayed.

2£.€ ~ ﬁ/(, Member

nkm

Wﬁ%-m, /2, 8¢ gl

\Qf? &3 —9 /. 29.8.96 Mr M.B.Sarma for the applicant. Mr

oy

'CS.Ali Sr.C.G.S.C for the respondents.
- Ad journed for gdmission to 337:8 «96%
. T ' %"“6&— Cornerl o F Pﬁl«
gl bend A Chirm ‘} B by vop k.,
'——————‘_—-__’-——-———‘ ‘-.F
g @ ¢ W},,\. . P T~ ~ _ Me‘mbe .

.ﬂz«éﬁw\ou’* @'?’?é'l’g | S e

30.8.96 : Mr M.B.Sarma for the applicant. Mr

» e Maq ; OSU- S.A11,Sr.C.G.S.C for the respondents. /
g’&’lﬂ opsor e This application was submitted mainly .
' against the release order No.E-13/IPT
w/i{% 97/12 dated 3.7.96. The Sr.S.D.E. TeYegraph
24\

-s, Imphal’ had imtimated vide his order
NO.E-13/IPT/96-97/13 dated 14.8.96 thdt
- 90 / o /c% the office letter No.B-13/IPT/96-97 dated

; 3.7.96 may be treated as cancelled.More-
N @,dabu fFM over, an application 0.A.No.184/96 was I
(/6707 (? \ o admitted against the transfer order dated
10.6.96 and the respondents were directed -

< DNo 2T 7 Fo 1 7E to keep the operation of the impugned '
2.9, 7L transfer order in abeyance till disposal |
of that O.A. Therefore this C.A. has
become infructuous and it is dispcsed of
P/Kg) 4 g/ 56 | at admission stage as infructuous.
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Shri M, Samerendra Singh, JI0 Loktak, Manipur,

~Versuge=

' The Union of India and three ..., BRespondents

others

I N D E X .

S1.No.- Description of documents
relied upon

1. dpplication
2. ~ Verifigéation
3. Annexure M/1 ( Application

dt, 1-7-1996 along with
the innexure A-1 to 4-18 of
OOAO NO. 1.18/96 Of C A To,
Guwahati Bench)

4, tnnexure M/2 (Digposal order
dt. 2«7-96 of the application
Annexure M/1)

5. Amexure M/3 (Continuing

_ representation dt,5-7-906)
R Annexure M/4 (impggned

] released order dt, 3-7-96)

e Annexure M/4(1) ( enveloped
] coverg of Annexure M/4)
Cod :
8. Annexure M/5 (Representatlon
dt. .L5-7-l996.
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AAS anue asne ool ot ann o SR A

IN THE CENTRAT, ADMINISTRATIVE TRLBUNAT o
GUWAHATI BENGH . ‘ _‘ f

GUWAHATI GASE 0.4, No, /Lﬁ'of 1996

IN THE MATTER OF - o

" Application under section %9 of
the Administrative Tribunal Act,
Central Administrative (Procedure)
Rules, 1987, | ’

AND
IN THE MATTER OF -
Shri M, Ssmarendra Singh, funior
Telecon Qfﬁ.cer,-mktaka Manipur,
Department of Telecommuni cation,
| eeee APPIICANT
~Versus-
L. The Union of India, e -
Tepresented by the sec@.etéry, -
Ministry of Communiecations, . . - .
Govt. of India, New Delhi - 110 OOl
2. The Chief General Manager,
North Eastern Glrcle, shillong,
Dep.'a_rtnient of Telecommuni ga'fgi.on“s,

Shillong = 793"001, Meghalaya,

X 3. The ’
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3. The Telecom District Manager,
Department of Telecommunication,
Manipur Division, Imphal, Manipur,
Pin - 795 001, |

~ . -

8, The Senior sub Divisional Engineer/
Sub Divigional Officer, Telegraph,
Impha', Manipur, Department of
Telecommunications, Imphal - 795 001,

oo o RESPONDENTS

In the matter of an application on
behalf of the épplicant for redragsal
ofﬁbis ,grie‘vanCe or fprqﬁaﬂn‘.ng the
Bélease-Order No,~E-13/I?T/96-97/12,
dated, the 3rd July, 1996 of the .
Respondent No, 4 {Annexure M-4),

- Most respectfully Sheweth

1. PIRTICULARS OF THE_APPTICANT : . | -
(1) Name of the applicant
(1i) Name of Father

M, Samarendra Singh

L 1]

..,

Tate Shri Mol rangthem

Megho Singh
(111) Designation and :+ Junior Telecom Officer,
i)artlcuwars of office Toktak/Bb shnfipur, Man:l.pur,
name and station) in . Te?ecommumcat:.on
which employed/or was . Department, Govt, of India,
Jast employed before . ‘ ¥
ceasing tobe in service "
ceee (iVv) Office i




(iv) o0ffice Address

M

A(v,

= (.3)‘ -

Adress for k
service or notiée

0ffice of the Junior

Telecom Office, Loktak/

Bl shnupur .ﬂis%rict, |

Manipur Department of 7

Teledommuni cation, Govt, of
- India, |

The above addTess deseribed

ih ‘81, No./Ltem No, 1{iv) OR

at M, Samarendra Singh, i
~ Khangabok Awéng, Part -1,
Khangabok Vi1l age, under
Thoubal Pistrict, Manipur,

L 1]

2. PARTICUTARS OF THE RESPONDENTS .

—

The named-above Respondents described above

' along with the full particulafs,

- following order

i) Order No,
11) Date
iii) Passed

iv) Subject in
. brief

~N

E
-

L 1N

&,

[ 1]

The application is against the

: Order o, B-13/[PI/96-97/12

Imphal, the 3rd July, 1996

Senior Sub Divisional Engineer/ |
sub Divisional Officer, Telegraph,
I;mghg,l, Department of Telecommuni- -
I%a ‘ior)xs, Imphal ] Manipur (Respondent
(j L ] 4L L3 ‘. . - . f‘ '

Trinsfer the ‘applicant hmidtimg by

P - . .

. Yeleasing him holding the post of -

Junior Telecom Officer, Toktek/ -
Bishunpur, Manipur Division to
Wakha, Nagaland under Nagaland

- Division with immediate effect™

. wherein the Transfer order is Btayed

by the Hon'ble Administrative
Iribunal, Guwahati Bench, Guwahati
vide order dt, 2-7-1996 passed in

its O.A. 113 of 1996, °

" eeee 4. That the



Y

4y
@ That the applicant declares that the
subject matter of the or@er'against which he wantﬁ'j

redrassal is within the jurisdiction of the Tribunal,

5, ‘That the applicant further declares-thét:
the application is within the limltatlon prescri bed
1n section 21 of the ﬁdminlstratlve Tribunal Act 1985

6. FACTS OF THE GASE ;

The facts of the case are given below s

(1) , That ﬁhe applicant is a permanent ‘resider{t
 of Khangabok Villoge under Thoubal District of Manlpur
State and he hag pags-ed Graduat;on. He was app01nted
as Phone INspector in the I‘;)epafrtmen‘-t‘_olf the Post & |

'Telegraph nOW'Department of Telecommuﬁicatioﬂs vide
Order No., E-101/P,1/95, Dated at Dimapur the 2nd
F bruary, 1977 (order i ssued after completion of *;f'

training) however, he joined his service at thima,

Nagaland Sta-te on 12-4-1976,

2. That after serving aS.PhbpemIgppéétoX.ati
Kohkma for about 2 years, the appliQapt'ﬁas ﬁ:ansferfed
as Phone Inspector ét Imphal,_Manipux;@“The appliéagt ‘
was promoted to the post,bf'Juﬁior Enginéer,(ndw 3u§io?-
Telecom Officer for short'JTO') wide order dated i5;33-85
and he joined at quahati'and’he ﬁas_attachedmaé J.E.
Grievance'Cell attached to the Gommerpi§i 0fficefi 0/04

the D.M,T. Guwahati vide Dvder dated 20-10-85, After

(N
:

‘_.,." P ¥
o

- ese SETVIiNg a}ooljt

L3
'

'
;
!
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After serving for about 3/4 months as'J,E. at Gauhati,
the applicant was trangferied asVJTG Lamphel in Man&pur
Stabe vide Orden No. STB/ES-B/Tenure/VII dated -at
Shlllong, the 2nd January, 1986 and as such the appllcant
became one of the JTOB under Manipur Dlvision of the
Department of Telecommunicatlons. After many transfers
frome one station to another station in Menipur Division
only, the applicant wasmfinally”posted as'dI0 loktak,

B Manipur District of Manipur State and the _applicant hag
been ag JTO Loktak gg@ since 28-9-1993,. ‘

(3) | That tho,oppilcant is the seniormost serving
JT0 in Manip=-ur Divlsion gnd_heu¥sﬁcomp1et¥ng,ll-(eleVen)
years as JTO in October, 1996x,sinee he hasfbeen,éppointed
as_JTo;vide'appointment order dated 15hMO«1985-and as
such he has qualified for the next higher promotion to
the post of TES (Gmo§£§74B' ag the mlnimum qualiflcatlon
is B (five) years as JT0 and.the said TEQ Group Bt is.

a tlme bound promotional post of JTOs. AI present there .
are about 4 (four) posts of TER GrOUp 'B‘ are lying vacant_
in the Manipur Div131on llke at Ghuraohand Station,'
Senapatl Statlon Imphal Statlon etc., For the appointment
of the said promotlonal post of TES GrOUp 'B‘ from amongst
the JI0g there is no examlnatlon but a tlme bound f -
promotional post if the post ls/are available. The'
applicant is one of the appllCant for Lhe sald post angd
the name of the appllcant come up at Sl. No. 1 after the '

e e

.e.:’éppointmentgof




-3(8):=

appointment of one Shri P.B. .Singh as TES Group 'B! on
promotion who was the seniormost JTO of Manipur Division

and the longest stay JT0 at Imphal,

(4) That under order of the Respondent No, 2

vide No, STB/ES-B/Ténure/XI,‘Dated at ghillong, the

25th Mugust, 1995 9 (nine) JT0s who have been serving

in different Divisions have been gransferred to different
Divisions, Out of which one Shri Rashid Ahmed Shah vho
is working at JTO0/Wakha in Nagaland Division transferred
under Manipur Division. The Respondent Wo, 2 directed

to different Telecom District Managers of different
Divigions inciuding the Respondent No.US to sent the

relievers fidm amongst the longest stay at their stations.

(5) That th8 Respondent No. 3 did not take any
steps or kept silent for sending a reliever from Manipur
Division because his sweet one ﬁould be affected and ag |
such he remain silent, rathervhe“requested for a clarifi-
cation the meaningmof;longest stay at the station! as |
. there are many stations in Manipur Divisgion., In the .
- meantime the seniormost JTO in Manipur Division and amge
one of the longest stay JTO at Imphal one ShriP.B, Singh
which is méntioned at paragraph No, 6(4) above hzs been

p:omqted as stated aboﬁe..

(¢é) That the Assistant General Manager, Telecom

(A4) of thg,Office of the Respdndent No. 2 issued a letter
dated at Shillong the 3L-5-1996 unQe;:No,‘STB/ES-3/Tenufe/
258 addressed to the Resp'ondent‘No. 3, under the

s e di‘r‘ecti‘ves of
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directivés of the Respondent o 2, clarified and directed
tﬁat "peliever of Shri Raghid Ahmed Shah, JT0 working

now in Wokha shoiild be relieved by the longest &fay
Jo.T+0e in Imphal positibely before 07.07.96,%

(7 That against the clarification,s®® directives
and stipulations of the Respondent No. 2, the Respondent
No. 3 picke¢up the applicant who is not the longest stay
JT0 at Imphal and issued order of transfer vide his
letter No., EST/AJTO/TFR/96-97/%, Dtd, 10-6-1996 and
directed torelieve the sald Md. Rashid Ahmed Shan with
immediate effect,

(8 That the applicant made a representation

dated 14-6-1996 to the Respondent Nos., 2 and 3 through
proper channel for revoking or cancelling the said
transfer order stating that he is not the longest stay
JI0 at Imphal, he has been sbbjected on frequent transfer
and as such he Bs always onthe run, it is violative

of the directives of the Govt, of India under para 37-4
of P & T Manual Volume IV, his scholl children would be
effected, the transfer order p@k&%‘m picking-up the
applicant ‘keepin_g the dther longest stay JT0s atﬁl'mphal

is/are mala-fide etc,

(9) That as the Respondent Nos, 2 and 3 failed
to digpose of the gaid representation rather it kept in
the cold shorage, the applicant, having no alternative,
filed an application under section 19 of the Administra;

tive Tribunal Act, 1985 read with Rile 4 of the Central

ee e o‘ A.dminst rati ve
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Adminstrbsive (Procedure) Rules, 1987 challenging the
said transfer order before this Hon'ble Tribunal,

Guwahati Bench on Ist July, 1996 and the samd is

‘registered as Ovde No, 113 of 1996, = The said impugned
- transfer order is annexed as dmmexure A/15 inthe said

application,

~Amnexure M/1 is the copy of the said «—

.. Application dated 1-7~1996 including &3 all
“Mmexures A-1 to A-18 and it speaks the
details., These annexures includes the

€ —Aemexxrr statements and orders mentioned
above in paragraph No., 6 (1) to 6 (8)

(10) ,'.I.A‘hat after hearing of the co_qhsel for the
applicant and the ycog.nsfel for the Respondent Wo. 1,

this Hon'ble Tribunal passed an order dated 2-7-1996

directing the Respondents No., 2 and 3 who were the

Resbond__ents Nos. 1 and 2 in the said applicant %o the
‘extent that the rebresentation of the applicant dated
14-6-.1996 be 'di_sposed within one month from the date

of receipt of theorder by Respondent No. 2 (Respondent

Nos. 13 in that case), Pending disposal of the reprsen-
tation dated 14.6,1996 by the respondents the operation
of the impugned order No, ESI/JTQ/TER/96-97/39 datad
10,6.1996 ( Annexure A/15) is stayed,
‘Anmexure M/2 is the copy of the sald order
dated 2-7-1996,
(1) That on 5-7-1996, the applicant made a
continuing representation dated 14.6-1996 to the
Respondents No. 2 and 3 enclosing the copy of the

| sese Annexure M:/Z
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A.nnexure M/2 for cancelling or revoking his transi‘er
order on the ground that the applicant is woiting for
is next promotion as his promotion to the higher post

is ovérdue and if at the present stage if he is trénsfer

from Manipur Division o another Division (Nagaland)
his prpspect of promoi‘iion ].S bleak and hence it is purely
] ma]_a—fide intgntiqn denying his _ proinotion and 'thmr’cher |
reques’c that one Shri Jas6banta Singh‘JTO pbsteq at
vNagalénd Division who held ﬁx&%@xx'fi‘om Manipur

State may be treated as reliever of Md. Rashi Shah as
‘the same already submitted by the JTO z&;) Unlon,

Mnnexure M/3 is the copy of the saJ.d
‘contihuing representatlon datéd 5-7-4‘996

12. ~ That the séld representation wag Teceived
by the Respondent No, . 8's office on 5&7-1996 under |
R.R, No. 411, 'Insplte,of the submissions of the said
. répreseﬁtatiqn along with the stay of this Iri‘bu,nal;
Annexure M/2, the respondent No. 4 1ntentlonally in order
-to d efgaud the cl_aa.m and nght oi‘ the appl;cant he J.ssued
i an order of releaging ,the. applj.cant on 9-'?-1996 _by |

i |
~ back-dating the date as '3rd' by overwrtbten in place

A
il

of '9th' and the samd |was registered at ‘the Post office

‘: at Imphal Head Post Oiflce under registered No, 584'7

1

' dated 9/7/96 which lies about 100 metres from the oi’f}.ce
. of the Respondent No. i4 and as a result the Re}'s‘pond\ent

; ‘ [ e e e s :

No. 4 intentionally disolgred the order of this Hon'*ble

)
i

R . | . : .
Tribunal, The Respandents Nos, 2, 3 and # are the

ee e 3$ame parti es



| 'same parties in the impugned matter'which_directly?
and substantially in issue unhder vhom the applicant
claim in the said earlier O.A. No. 113 of 1996,

fmexure M/4 is the sald release order

alleged to have signed on 3-7-1996 jand

e p ey o ot inmenus e H/A shoding

the date of despatched or registration.
(13) That the applicant received theﬂAnngxure |
/4 only on 15+7-1997 and immediately he made a
~ representation dated 15«7-1996 to thefﬁespon@egt‘Nq,-4
which was Tecelved by the Respondent under R.R. No,
448 dated 15-7-1996, The spplicant submitted in the
sald representation for'immediate cancellatidﬁ,ér_
. suspension of the released order, Annexure M/é,wqg'the‘
. ground that it wag issued after 5~7~1996_aftérJth§bght,
 the repondent No, 4 neyer stéted about the reldased
order while the applicant and the respondent were sitting
at his office on 57741996 at the time submitting
representation ( Annexure 4/3) having had tea with him
and talking about the matter.,. Evem if it wés 1sgued _‘
~on 3«7~1996 he could have cancelled or suspended the
Annexure M/4 as the same»wés lying in his foice'fil;:
9=-7-1996 and as such it was,their mala-fide act iﬁ,order
to harass the applicant that anyhow the épplicant;mayf |
-be transferred to another Division. | |

Mmexure M/5 ig the copy.of the seid o
‘representation dated 15-7-1996, ,

£ ¢

cees (14) Tha,t inspite
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({14) ‘ That ingpite of the order ( dnnexmire M/2)

of this Hon'ble Tribunal end inspite of the said
representations, the respondents No, 3 and 4 have not
yet sugpended the released order ( Annexure M/4) instead
they are ingisting to hand over the charges and leave
the station and joined at the new place of posting
othervise action would be_téknen against the‘applicant.
So far the till 20-7-1996, the Respondents No, 3 and 4
have not yet diéposed of the matters and the released

order (#nnexure 1/4) igs not yet suspended or cancelled.

{15) That it is humbly submitted that in view
of the order at Annexure M/2, the impugned releaseé
order at Amnexure M/4 dated 3-7-1996 cannot .be exigsted

~and asvsuch it deserves to be quashed forthwith

(16) . That being aggrieved by the order at
Annexure M/4 aforesaid, the applicant begs to file
this application under section 19 of the administrative

Tribunal Act, 1985 for redressal of his grievance.

7 | That the applicant declares that he hag
availed ef all fhe remedies available to him tnder the
relevant service rules. The applicant pé;;umes_that
his request in the repregsentations haVeﬁbeen_reﬁected.
The applicent deelares that he has no other rémedy

except the one applied for herein,

sade e 8. That the



8. ' That the appllcant further declares that

he had not prev10usly filed any appllcatlon, Writ
p-etltion or suit regarding the matter 1n respect of .
which this application has been made,tefere any court

or law or any other authorlty or any other Bench of |

the Tribunal and nor any such application, Writ Petition
or sult is pendlng before any of them except the one thch
was reglstered as O.A. 113/96 which is now annexed as

M/l vhich was e;eea a different order and. ‘which was also
already élspoged_off,though_lp is ase,contlnuatlon

of the order which was already stayed,

9¢ ~ 'That in’view'of'tﬁeffacts'mentioﬁed in

para 6 above the applicant prays for following relief(s) :-

a) to admit the appllcatlon,

(b) to call for the records;

{e) upon hearing the‘partiea to set?§Sidev
or quashed.the impugned order(ﬁhnexure,_

o M/4) on amongst.-other grounds. give. |
below, énd_ |

(d) cost of the application or.case, . .

6 R o WD g

(I) For that the 1mpugned order at Ainexure M/4
cannot ‘be-exi'sted in view of the order at
© Annexure M/2; - ' o '

(11) Fbr-thafvthe impugned order is mala#fide and--
it is purely a contempt of the Tribunal/Court;

(III) For that the applicent shall suffer an irre-
parable loss w1thout his fault because of the
impugned order,

eoas loo That
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10. That pending the final decision of

the application, the aﬁplicatioh seeks Yo issue of

the following interim Qrder :
T0 STAY ﬁhe operaﬁion of the order
Annexure M—Al with a direction to
the Respondent Nos. 3 and 4 not to
‘Telieve ﬁhe applicant, as submitted in
para No.fﬁ and 9 above, the applicant
isfunabié to move or to proceed on
transfer; thereforg, 1f the operation
of the i%pugned orer 1s not stayed as
prayed fér the applicant shall suffer
an irreparable loss whlch cannot be

ddequately compensated in terms of money,

11, That the applicant is enclosing an

Indian Postal Orggr B, 50/- (Rupees fifty only) with
this application under Rule 7 of thé Central admini stra-
tive Tribunal (Procedure).Rules, 1987, issueé by the
Post Office in favour of the Reglstrar/Deputy Regl strar,
Gentral Administrative Tribunal, Guwahati Bench,
Buwahati payable at the Post Office at Guﬁahati.

8L gnature of the applicant

seee VERLFIGATION
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. YERI ELC ATION:

RPN

. I, Shrl M, Samarendra Slngh, son of
Mo:.rangthem Megho &ngh aged about 42 years, worklng
as JT0 in the Office of the Telecommunication Department,
Menipur Division, IoktakisBishunpur, Manipur, do hereby
verify that the contents of para .No”. .l to 8 and 11 .are
true to my personal knouledge as we11 as from records
and para No, 9 and 10 are be’leve toiae true on 1ega1
advice and that I have not suppress_ed any material

fact.

Dated 2?a7«1996
. -

-

Place : Imphal, -
o Sigmature of the applicant
Drafted and Settled , Sl

By : ' ‘
- o CHS%HHRBN ah QJNC,H)
To S ' T ‘ ,

| Thé Registrar, ° _

Central Administrative Tribunal,-

Guwahati Bench, Guwahati,
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"IN THE CENTRAT ADMINISTRATLVE TRIBUNAY,

gUHgTI BEICH T
GAUHATI Case No \13 of 1996

IN THE MATTER OF - |

Appiicetion under section 19 of

the Admini strative Tribunal Act,

1985 read with Rulel4.o.’1;' the Central -

Administratix‘re (_‘Procedure') Rules,1987.
- IWTHE MATTE OF =

“ L

. i
- shri M, Semareidra stngh, Junior Telecom
0fficeér,’ mm'«gk,~ ‘Manipu;', Department of

Telecommuni cationy

«be APPTICANT

£
lom e

e vVersus = 7 T

1. The Chief General Mahager,
North Ea‘stém Cill'cl'ef,‘ Shillong,
Dep arttfie,‘nt; of Tel ecoix!mﬁni cation, |

.. 8hillonge 793 001, 'j:l*ieghalaya.

2;} The T'el.écom Distri ctL"Manager,
Department of Telecommunication,
Imoha'!- 79500 1 Yy Manipur.

3. The Union of Indla, |

(

)

i

G

o
LN N ] 1
' i
l

Respondent g

see In thé mattei“, of an ‘
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In the matter of an .appliication on

behalf of the spplicant for redressal

of hig griev\é.nce or for quashing order
Noe EST/JTO/IFR/96497/39, dated 1061996

of thé Telecom District Manager, Imphal

(Respondent No, 2), (Annexure A/15).

. Most respectfully Sheweth H

-

1. PARTICULARS OF .THE A:’PIICANT 3.

('1)Na_m9 of the applicant -

(i1)Name of Father

-~

(111)Designation end
_particulears of
“of fice(neame and
station) in which
employed/or Vas
1last employed before
ceasing to be in ‘
service, -

(iv)Office Address

- -~
i i -

(v) Adress for service a

. . or notice

*e

“ghri M, Semarendra s:lngh
Shri Moiremthem Megho

" 8ingh

00

J unior Telecom Officer,
" Loktak/Bf shnupur, Manipur

’ Telecommnication Depart-

v

ment Govt, of India.

Office of the Junior |
Telecom Office, Toktak/

" Bi shnupur Distrlct JManipur
- Department of Teledommu -

cation, Govt, of Indias

The above address descﬁbed
in S1.No, or item No.l(iv)

~ OR at M, Samarendra Singh,

.Khangabok Awang, Part.l,

Khangabok ™ Vi"lage under
Thoubal District of Menipur,

eve 2. PARTICULARS OF THE
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2, PARTICU OF THE REGPONDENTS s |
(a) The Chief “Genera). Manager, 8 e

" North Eastern Circ]e, Shiuong,
Depertment of Telecommunicstions
Shi1long~ 793 001., Meghalaye,

(b) The Telecom District Managér;
" " Department of Telecoluunications,
Govt.. of India,Imphal - 795001,

-'Manipur. s

(c) Thé Unidn‘Iﬁdid,'represénted 'by'the.‘
Secretary, Mini stry of Gommuni cations,
'Govt of India, New Delhte’ 110 001. »_
P K '» 46 NgT §HIGH = _—
QI_’LLG QTION I§ MADE i e

o

e :"" " The app‘_u.cation is against the

3¢

folloving order s

No. ESI/JTO/IFR/96-97/3 -

1) Order No, ) ,,
11§ Date ¢ Inphel, the »i’dﬁh'idne',ds%
111) Passed $ 1Te7 ecom District Menager,

~ " Imphal, Deptt; of-Telecomunication
' 77z Imphaly Manipur (Respondent No. 2)

iv) subject in Transfer the g 11car't ho'!ding the
: brief post of Junior elecom Officer, .
" Toktak/Bishnupur, Manipur Division
to Wakha, Nagal and under Nagaland
Divi slon w:!.th immediate effect

-

* :
;

YY) 4.. Thaﬁ, ths )



— 90— :4‘

-4 -

4, That the applicant declares that
the subject matter of the order againsgt which he wants
redressal is within the jurigdiction of the Tritunal.

5 That the applicant further declares
that the application is within the Jimitation prescribed
in section 21 of the admini gstrative Tribunal Act, 1985,

6, [FACIS OF THE CASE:
The facts of the case are given

belows

(1) i‘hat t;.he applicant 1s a permanent
regident of khangabok Vi1l age under Thoubal Digtrict of
Manipur State and he hasé passed Graduation. He was
appointed as Phone Inspeétor in the Department of the
Post & Telegraph now Department of Telecommunications
"Vide Order No. E-101/P.1/95, Dated at Dimapur the 2nd
February, 1977 (order issued after compietion of training)
however, he Jolhed his service at Kohima, Nagaland on

12.4-1976,

Annexure A/1 1is the copy of the
appointment letter dated 2.2-1977,

(2) That after serving as Phone Ingpector
at Kohima for about 2 years, the applicant was transferred
as Phone Inspector at Imphal, Manipur,

i The gpplicant was promoted to the
post of Junior Engineer (now Junior Telecom Officer for
short 'JT0') while he was undergoing Junior Engineer
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le;'a.tning at J apalpur,'Magnyg Pradesh hand‘;pggtin_g wasg
gi.;en at ’Guwéhati Vide Ordei- ‘No. STB-llJE-Traihee/?os_ting,
dated at Shillong,.the 15th October, 1985 of the . ..
‘Respondent Noe 1, Accordlngly, the Account Officer(TRG),
for G.M, TTC., J abalpur 1ssued order oi‘ striking off the
Junior E‘ngineer Trainees for Joining t'.o their concemed
offices/places after completion of ‘the said Traini.ng
, vlde Order No. TC/TI/SSlO/J E MO10,dated at J abalpur,

the 18/10/85. S -

. :i‘g‘:g&gg.”z tgdthe ??der dated

. Annexure A/8 igs the copw of the

oi‘der dated 18-10-85
(3) . .That_.acgorc}ing; 1?0. .the__said orﬁd‘erqi

in Mnexure A/2 and Anexure A/3 above, the Asstt,
| Director Telecom, Imphal released the applicant for o
joining at the new.station vide Released Order No, . . |
EST/J. E—l{@rg{&’?,‘k s, dated -at Imphal, the 19th Nov #3185 -
The spplicant was joined st.his new posting at .Guwahati
end he. Wag attached as J.B, Grievance Cell attached to
the Commercial Officer, 070 the DT, Guyahati vide .
No. DMT/EST-Z/T&P/L/SS—SG/lO, dated at GH, 29-10-85. ﬂ

. Annexure A/3(a)-1s the -sald. released
Order dated ]9 11-85° and -

"Annexure A/4 1s the order dated 7
_ 29-10-85 of the Divisiomnl Engineer
P& A), 070 the "D.M,T, GH

. B PR PR )

(4) ~ That aft‘e_r_vselr:ving about,3/4»-months(

as.J.E. at Gauhati, the spplicant was transferred as .

e

ees JI0 Tamphel
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JTO Lamphel vide order of the Respondent No, 1 in 1ts
Order No STB/ES.3/Tenure/VII dated st Shillong, the
2nd Jenuary, 19(86. ‘According to the satd ‘order the |
app_.']_icant wds ,rel‘,—e;ase'd from the Guwahati toﬁ_ enable him
to join at Lamphelpat, Imphal. The Asstt. Diréctor |
'Teiecqrﬁ Manipur 'issu‘e'd an order' dated at Imphal, the
.3rd February, 1986-unde_r No. Est/JBs2/TFR/215 for allowing
the applicant to join as-JTO Tamphelpat, -in Manipur
Division and .as such the .applicant become one. of the
| JT0s under Menipur DiVi sion of Department of T1 ecom=

municationgi

Annexure A/5 is the copy of ths
said transfer order dated 2-1-86; and

Anexute A/6 is the copy 6f the

Joining order and transfer of
posting dated 3«2-86, ,

"(5) | That aftei' ;serving as JT0, Lamphe:!,

for about 4 &eafi's, the appiicant agaln t.;t'an’sf.'erfed as
JTO Instauations end Maintenance of C-Dot mchanges
b’ Tamenglong, Tanenglong Distritt of Manfpur and entire
Manipur State vide Order NG. BST/T0/2/1FR /126, dated at
ImmhaT thie 12th April, 1990% | ‘

" Minexure A/7 ig the copy of the -
- - sald order of transfer dated 12-4..1990,

(6) m@tmmﬁmrme@mumtms
' transferred as JT0, South at Imphal after @bout 2 .years
serving as JTO Installations énd maintennnce, heWeizer, '

sevee it wag cancelled
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'it‘ was-cénce'lled; The order 'of transfér of the applicant
as JTO(South) was ‘passed under Nos Est/JTO-2/TER/183,;
dated at Imphal, 22.6.92 of the Respondent Noe 2
Thatgh the sald order was passed it was not 1mplemented as
it’was cancélled, howevér, again'by an order No, Est/JTQ/
Tm/aoz, Dtds at Tmphal, 29:8.92, tHe Respondant Nou 2

again transferred the app1icant from JTO Insta1]ations
& Maintenance (JTO-C-DOT) to as JTO(VIP) ond posted at

- -~ L. ., -

ImphaY.
Annexure A/8 1s the copy of the
order dt, 22-6-92° and
Mnriexure A/9 is the copy of’ the
. ‘order dt, 29-8-92.
(7) o Tnat thé'a'ppﬁcant remein 'é?s JT0 (vxp)

as JTQ Bi shnupur /ﬂL,oktak_,}?y the Respgndent No., 2 vide order
No. Est/JT0=-2/TFR/253, Dtd. st Imphal 28,9.93 and the
applicant has been serving t111 date as JTO Bishnupur/
Toktak since the sald transfer and as such the Applicent
is always on the.rnn-becausg of frequént and unschedule
transfer, Infact the Respéndeqt‘No;‘z hés no

~ empowered to trensfer thé'applicaht righ from :

the transfer order in Annexure A/7 to Annexure A/B’A/9,A/io
as the transfer affects outside Head Offiéa/guartef
except by the Respondent No, 1, . However, in thétinﬁerést
of service a8nd as a Toyal to the Government , thé agplicant
fouow_ed without any protest 61‘ obj ection‘*fa

Annexure A/10 ig the copy of the
trangfer order dated 28.9-93, i

(RN R N ] (8) Th&.t
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| (8) . That the epplicant has so far

‘cotipleted more than 11 (eleven) years as JT0 eince'fhé
“has been sppolnted as JT0 vide Amexure A/2 dated "
151085 so hefhés‘queiified“for the next promotion to
the post ‘of TES(Group) tBtag the minimum .quaiifica’cion
1s 5(five) years ,_as-.j‘l'é‘téri’d't':he sald TES Group 'Bf is

a promotion time bound post, ‘At present "ft;her.e are about
4 (four) post of TE 8 Group 1BY are 1ying vanant in the
‘Meriipur Division Tike at Chufachsndpur, Senapeti, Imphal
‘eto; For the appointment fax of the said | promotional post of
TES Group 'B! from' omon'gst‘ the "J_ TO :ther’e is no examination
but a time bound promoﬁional post if the p'oét 1s/are
abellable. The applicant is orie ‘of the.gpplicent for the
sald post and in this respect the Divisional ‘Engineer

{ sm>) Imphal forwarded the appiicéntions for .appointment
as TES Group. 'B' from JT0s to the Asststant General
Manager (a) of the Qfﬁce of the Respondent Noe 1 vide
letter No. E-5/Group 'B ',_/95,96[‘17‘5__,, dated at Imphal, the
4th October, 1995 shows that the neme of the applicant
appears 1n'SI,Ho; 2 a\_ccording to seniority;-. .

Annexure A/11 is the copy of the
said forwarding letter dt, 4=10-95,

(9) S That the person named Shri. P,B. Singh

'appeares in S? Noe 1 in ’che seid forwarding let:ter in |
dnnexure A/11 has already been promoted on ‘o_ffic.ia_ting ,

basis as TES Group 'B vide order of the Asstt. General

Ceee Manager, Telecom (4) -
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Managér Telecom ( Admn) _‘of the,0ffice of the Respondent
No. 1, Noi STB/TE=11/Pt-III/80, dated at Shiilong the .
22§d Merch,- 1996 and ag such the applicant now beconies"‘j'
the senlormost JTO in Manipur Divi sion, , |
" © - minéxure’ A/12 is the copy of the .
‘geld officiating promotion dt, 22‘3.96
(16) That under the order of the o
Respotdent No. 1 #ide No, §TB/ES-3/Tenure/I, dated
at shillong, the 25th Angust, 1995, 9 (rfne ), o
JTOé~who have been serving in differenﬁ,nivisipﬁal liave
‘béén transferred to ‘different Divisionsa;;ﬁut of ﬁhich
one Shri Rashid Ahme Shah who ivs_ working as JT0/Wakha in
Nagaland Division traﬁ_sferr'ed under Manifpgf‘ﬁ'iﬁi ston,
N The Respondent Noe 1 dlrected to diff erent ‘iel..eéom |
District Managers of different Blvisions inciuding the
Bespondent No; 2 to Sent the relieveres from amongst the
* longest stay at thelr stations, As a fol low of actiong, the
Respondent No, 1 issued another order dated 9th Febmary,
1996 under‘No. SIB/ES«3/Tenure/XI addressed to. all the
Telecom District Mandgers under its Reglion .asking them
iﬂhethe_r 'ﬁhe officials ha,ve been transferred. _

. LI 3

Annexure A/13 is the copy of the sai
transfer order dt. 25-8-95 an o

Amexure A/13(4) is the copy of the
seid follow=up action dt,9.2.96,

}
eeece (11) Tfh&t

- ~
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(1) " ‘That the Respondent No, 2 did not

take .any steps or. kept - sivent .for sending a reliever

from Manipur Division because - his sweet one would be
affected and Alas suc¢h he remain _si‘lent}.w In the meantime

the seiormost J I0 in Imphal Shri". P.B. singh promoted

in the next hi-éhér. post vide Mnneiure A4/12 . .Tﬁe act of '
the Respondent No,; 2 is arbiﬁirery. as he because if he acted
immediately accordlng to the ordér and directives of the

‘Respondent No, 1 in Mnnexures A/13 and 1113_(A), the said

P.B. 8ingh would havé gone to Wokha, Nagalahd Division as
a Tellever of the said Rashid dhued Shah. so he waited and
remained silent ti1l the said 'P.Bs, Singh has been promoted.,

-

(120 That the A ssistant General

Manager, Te] ecom (8 of the Office of the Respondent Fo, 1
:I.ssued a 1etter dated at Shiuong the 31«-5-:96 under No.
STB/ES-3/Tenure/258 addressed to the Respondent No. '2,
onder "the directives of the Respondent Noo 1, directed

that “reliever of Shri Rashid Ahmed Shah JTOI werk:i.ng

* new i.n Wokha should ‘be- relieved by the 1ongest stay

T T 0. in Imphal posltively before 07 07. 96.

~ - *

Annexure A/14 is the copy of the
said 1etter dt. 31-5-90. S

' - -

{(13) That utmost surprs.se to the appzicant o :,

-

” -
— e

who is walting fer pmmotion to the higher post as he is
the selormost JTO serving in Manipur Division, against,

Tom N o
- e alk s . o4

e+es the directives of;'. the



the directives of the Respondent No. 1, the Respondent
Noe 2 plck=-up the applicant who is_ not the longest stay
JTO at Imphal and issued order of .‘Bransf.er vide his
1etter No.mST/JTG/TFR/96-97/39 Dtd 10. 5,96 8nd
diredted to relieve the said Md ‘Rashid Ahmed fmah
u!.th immediate effect.

Anexure A/15 ig the copy of the

gald transfer order dt, : 6.96
(14) That it is humbly submitted that
the applicent is not the Jongest stay JTO at Impha)" |
He 1 s now gosted as .JTO Bishnupqr{poktak under Bighnupur
Digtrict of Menipur; There ér_e many JTOs at Imphal who
are staying a very long perlod. It is humbly sabuitted
the applicant‘remained at Imp;‘hal;only about_one yéar
as JTO (VIP) vide Annexure A/ dt, 29,8.92 and Annexuré
A/léfdﬁ~; ”2'8-9693,"axid as such the applicant 1 the -
shortest JT0 at Imphal, Keeping Tongst stay JTOS at
Imphal and picking-up the applicant who is now’ at
Loktak/Bishnupur is the arbitrary and ma? aefide act of

. 5-

the Respondent No. 2,

(15) ‘That 1t 1s humbly subuitted that 4F
i';he'applicant £s transferred_mfrom Manipur Division to
another Division like Nagaland Divi sion, he ch'arig‘es:of
promoting to TES Group .*Bt is bleak becau se officiating
promotion is corisldered-only from the same D:Lvisﬁmn only
as other JT0s from other Divisions/States do not come-

for officiating in the State of Memipur., It is a180

eese Submi tted that the
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‘sabmitted that the transfer is nothing btut done with
mala~fiide intention so that the ‘appiicant may not be
pr‘omoted who hasg aiready qualified as submittéd above,
So far the spplicent remsin.silent and followed the
-d_irective; of the Respondent Nb. 2-as a '}pya?. soldier
right from'. tra.nsf‘erring JT0 I.a‘mbhe_; to J‘.io Ingtallations
than to JTO/South tuan to JTO/VIP than to the Present

- posting JTO Bi shnupur/Loktak thoagh the Respondent 1s
not empowered to 'tiansfer the applicant beyond the Head

quarter,

(16) ~ That the home town of the ‘spplicant is
‘at ﬁhangab\ok' Villége uﬁder Thoubal District of M'anipﬁr
At present the '_app*'_!j. cant &g occupymg a quarter belonging
to N,EJP.C., Toktak and his two school golng chbldren ere
resilig'in Gentral School and Bal- Vidya-Mandir at ILoktak
in Class- I -and Nurgery‘reSpectiieiy; The Sessions of
the”*éaid;, two Schools were alTeady started in the month of
Aprii’-, 1996, ‘At the present moment if the spplicant is to
“‘tf)e» moved and jolned at Wakha, the prospects of his
children will be ruined or spoiled because there is no
Central School at Wakha, the present transferrfed place in
. Nagaland, Moreever; there 1s no Central School at hig
home town at Khangabok or in Thou.bél,. Di ;t—ri ct, The Bal
Vidya Mendir is run by jshAe.NEPC- and as guch éxcepi: in
the sald Toktak area there 1s no other sch.coy~ anywhere,
.henc_:e, it w11 create problemas the applicant has to leave

¢"’

the quarter at toktak,

eee AMNexures
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. Amexures A/16 and A/l? are the , |
' coples of reading certificates™ '

issued by the respective Schools
respectively, - :

(1) ,That because of this prob’em, the
P& T Manual VoJume IV, Para 37-A specifica'!ly described
thats "3‘7-A. Transfers should generally
- ,be made 1n Aprlil of each year go that o
‘ education of ehhool going chi"dren of .
~ the staff is not dislocated. In i
emergent cases oY cases of promotion
this restriction will naturally

-

not .operate’? .

- . . . - ». ~ rd
-

It is humb’y submitted tha’c

-

: neither of the two cases is /are appliceb?e in the |

- - - - -

present case because the transfer order is not '
yet executed since 25-8-95 (neerly ene yesr) tiT'f date
and the case is also not a promotion. In thls respect
the Hon b1 e Supreme observed whlch was’ reported in AIR
1986 Supreme Ceurt 1955 thpt s o f

LA

o "5, It is no doubt true that if the :

_ power of transfer is abused, the

- - ”

exercise of the power is vitiated

e  ———

But it is one thing to say that an
o . order of transfer wiich is no’c made

in public interest but for ce7 1atera1

Y

. purposes and an a:g_together different

-

coce thing to say,

. ’!
l
|

/“‘
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thing té;say that such an order
.5§§r éesmade 1n*tﬁejexigeﬁc§gs of
'servicé,.expreSS or implied to ﬁhg
disadvantage of the concerned
Government §eﬁvapt;?

G S R Gt SR W Gm) G Mt G WD) @ GER B gur GER GEe gy

" The Government is the best judge
o’ declde how to dlstribute and
hﬁi;ise the-serv;cés'gf 1ts employeés.
However this jpowér).mq st be exercised
honest1y, bonafide and reasonably.

" It should be exercised in publig
intérést;lIf thé exercise of power
is based on extraneous considerations
or- for achiéving en alien purpose or

- an obJique motive 1t would amount

" to mala fide and.coioufébie exeréise
or. power, Frequent'traﬁsﬁers, wl thout
sufficlent reasons to justify such

Jtransfers cannot but be. held ag mala

fide, &A: tfénsfér is mala fide when

it is made not for pfefessed purpﬁse;_
such as in normal course or in public
or adiinistrative interest or in the
éx:l.gen?_:iés of service but foﬁ other
purpose than is to éggégggaﬁg;ggggggg'
person for undisclosed reasons, It ig
t@e basic principdlé"of'fule of'iaw

‘land good administration, that even

sduinistrative actions should be just

and fair,® _

R . ' L ess " 6, One cannot
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AR - : . b

"6. One cannot tut deprecate
that frequent unschedm eé and
-‘_unreasonab'!e transfers can Uproot’

a family, cau se 1rreparable harm ’

‘to a. Govemment serva.nt and drive
| ;him to desperation. It disrupts
the education of his chi"dren and
.1eads to numerous other complic-
ations and problems and resuvt {
in. hardhip and demora?i satlor}.‘

It therefore fOIIOWS that the |
, po'f icy of transfer should be reas--‘_’i
onable and fair snd shou"d app1y

to everybody equally,." L L.‘
: - LY . P ((

(18) ‘ That it is also submitted that |
the order is arbitrary and does not 1nvolved public
1sste, The order is not pub‘!lcjy made and has no pub‘lic |

effect; It is done on ‘the arbitrary act of’ the Resp-
{ .
ondent No., 2, It is just a punishment without any %

fault of the app'ficant The app‘!icant made ‘& repres-L-
_ entation to the Respondent No. 1 and 2 on 14th June, :1

1996 tut the Respondents Nos 1 and 2 Have'not yet -
disposed the matter rather they are keeping the . f |

representation in cold- storage., CoL

Annexure A/18 s the copy of

the said representation dt,,

| 14..6-1996 :

oo

Ea
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(19) That it is. submitted that the

transfer is ageinst ’ciie directivbes' of the Goverziment

of India’'s instructions mentioned 1n the representatlon

Annexure A/18 above dated 14-6-1996 and 8150 against
the P & T Volume as submitted in paragraph No. 6(17)
above, It is humbly submitted that the rrxo.tiificationﬂ
of the Government of India is a law vide Shanti Kumar
Gengli V. State of Trupura, reported in (1982) 1

~

' Gauhati Taw Reports at page 211,

- T

(20) That so far the spplicant is not yet
released and it is expeéted that he will be reléased
sny moment and as such status qup of the epplicent is

necessary to meintaine,

(21) That belng agrrieved by ‘the order at
nnexure A/15 aforesesid, the spplicant begs to file
thie application tnder section 19 of the Administrs -

“ative Tribunal Act, 1985 for redressal of his grievance.

7 " That the applicant declares that he has
avalled of a‘l'i the remedies available to him under the
re?evant service ruales. The app'! icant made a represen-
tation to the respondent No, 1 and 2 through proper
: channel on 14-6-1996_(‘Anne'xure 4/18 for review or stay
the seid transfér order mainly on thé _grounds that 2
(a) the applicant is _havi;iig two
- school golng chi'!.dren;, and -the
schéol where his choltc'lren are
studylng. are not avai;flable -at
. the present posting p%lace end

‘also at his home town 3
[ ) (b) theo.

~ .
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(b) the transfer order is mala-fide

"7 and arbitrary and is against the
directives offthe Respondent No,1l
as the applicant is not the Longest
staj_JTO~at Imphal 3 |

(e) The transfer order is against the

) dirégtives.of the P & T Manua?l! and

also ggainst the Govt. of India's

declsion whichis’a lawy

P

Annexure A/18 1s the sald representation,

Inspite of the said representation, the
applicent has not been intimsted the fate of .is repr-
sentation, hence, the applicant presumes that his

- request is rejected,

The applicant declares that he has

no other remedy except the one applied for herein,

8., That the app?icant‘furth~r.declafes

that he had not previously filed any application, wWrit

petition or suit regarding the matter in respect of

vhich this application has been made, beforg any court

of law or any othef'authorityiorvany'étherfBench-df the

Tribunal and nor any such application, Writ petition or
suit is pending before any of them,

9. That in view of the facts mentioned in
para  above the applicant prays for following relief(s):=-

7 ~,

‘eee (a) tO ad[IIit

-~



(a)
(b)
(c)

' No, 2 why the “transfer order No.

(4)

(e)

% )
-.18..' |

S ‘ _, .
to edmit the application,
to call: for. the records, . - .-

to igSUe notice on the respondent. .

EST/JTO/TFR/96-97/39, dated

Inphal 10-6-1996 ( Amexure 4/15)

should not be set aside by this’Hon'ble
Tritunal, . . ... .. . . RREEE
upon hearing the parties to .set aside
the impugned. order { Amnexure A/15) on
amongst other grounds given beTow; and

Cost of the appllcatlon or case,

"g;n'd U N D §

(1

FOR THAT transfer of ‘the app1icant to

a distance pTace wo is a low pald employee

(1)

the powen seems to be meant to be sparingly
exercised .under some compelling exi gencias
of_parficulars situafion and. not as a matter
of routine. It 1if were 11terally exercised,
it w11 creaﬁe temendous prob7ens and
difficUWties in the way of the appllcant
who is getting sma11 pay, ,
FOR THAT transfer of the«appllcant cannot

" ba said routlne . ahd .

bona-;;de but only coleurable exercise, o
. : o e t

71t-
e (III) FUR THAT
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(III) 'FOR THAT ‘the transfer order is mala-f:.de
) as. it passed in order not to get promotion
of the appli cant in the higher post ss that
other juniors may get the higher post as
the app]icant is transferring to other
| Dlvision outside Manipur Division-

.;(IY)? FOR THAT 'thé~trensfer order is not“‘
- involved public interest as it is passed
with'extraneous 'purpOSés in:the‘garb of
| ,ﬁ ostensibie purpose of publie: interest-
?- (V) FOR- THAT! transfer effects to a lowly
g pald emﬁzoyee and also without hig
conseht and mala-flde intention'

A -

© (VD) -FoR THL «’f*the‘_a'ftransfer order'i"e arbitrary,

mala=fide and passed w.th ulterior motive
: againsf* the directives of the"Respbﬁdené |
No. 1 and a?éo without any reasonabYe |
| ~exeuse': S . " L
f(ViI) ﬁDR THAT there is no reason for transfeering
' the applicant to other p]aces ds his.
service at LOKtak/Bishnupur or Manipur |
Divisionhis very much required°<
(VIII) FOR THAT 1f the applicant is to proceed on
transfer to & remote place like Wokha, he
‘can proceed with his who’e family
"' ! and bis school going chi?dren w11 be
dislocated and there Sha11 ‘be irrespargble
1053, | | i
Ceee (ID FOR THAT

3
]



. , a\
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(IX) FOR THAT the transfer of the applicent is not
~on promotion or the present post 1s not abolighed,

or not in videverso transfer and still JTO is
required st Toktak/Bishnupur,

1@. - That pending final decislon on the appllcation,
the applicant geeksg issue of the fo!]owing interim

order 3 - : .
| TO STAY the operation of the'ogder_at dnnexuTe
A-15 with a direction to the respondent No. 2
not to jelieve the aspplicant, As submitted in
para No. 6 and 9 above, the applicant is unable
'to move or to, proceed on trensfer, therefore, if .
the operation of the impugned order is not stayed
fas prayed for the applicant shall guffer an
;irresparable 1ossfwhich cénhot be adequately
‘compensated in money, N )
11, .  That the applicant is enclosing an indian Postal
Order of FEs. 50pg(Rupees fifty only ) with this application
under Rule No. 7 of the'Central Admfnistrat;ve;Tribunal
(Procedure) Rules, 1987 , issued by .t.h.e Post Office in
favour of the Régistrar]Deputy‘Béglstrar, Central

Admini strative Tribunal, Guwshati Bench, Guwshati payabl_e;
at the Post Office at Guwanhati%

‘Signature@of the épplicant

ese VERIFICATION



»

 Date: 25-6-1996

ré;‘)’/‘ | .v\ﬂ/
w QLia

VERIFICATION ) |

I, shri’ M, SamaTendra Singh, son of Iﬁoirangthem
Megho Singh, aged about 42 Years, working as JTO in the

' Office of the Te'lecommuni cation D)epartment Manipur
| Diva.sion, ‘Toktak/Bi shnupur, Manipur, do hereby verify
‘that the contents of»para No. 1 to.8 and 1I are true to my

' personal know’ edge as well as from records and para No.

9 and 10 are be?ieVe to be true on legal advice and that

I have not suppressed any materia‘! fact

Place: Imphal,

Drafted and-gettled by: - R -

Signature of the applicant

Advocate

-

The Registrar - ‘ : .
Central Admini'strative Tﬂbunal, Lt
Guwahati Bench, Guwahatz.. '
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A F P I D AV IT

I, shri Morangthem Samarendra Singh, |

i

aged about 42 years, son of late Moiranthem Megho Singh, :

OCCUpatlén employee of Telecommuni éation Department

-t

resident of’Khangabok-— Awang- Telkdl, Part-I, P: oS, -\Thoubal,

Manipur, do hereby solemnly affirm and say’as fo"‘lows. ‘

© That I am the: applicant in the

1;

2.

accompanying petition gnd-as such I '

‘.am,fu'uy &CQUBinted myvsj_ef with the Y

facts of the case. This is true to my

mzowledge..‘ '

That the statements in paragraph No. 1

to 8 except the legal

points of the

" accompanying petition are true to my

| lmovledge and true to therecordé, and

the legal points are

my humble submlssiong,

' That the Annexures A-1-to A 18 are from

my personnel records

recetved in my offict

snd officlal records

al capacity and o

also from official records, Thig is

true to my knowledgee.

Verified that the contents of para

No. 1 to 3 sbove are true to my knowledge and be‘.Lieve

and humble submissions%

Imphal, the
25th Jﬂne, 1996

BY

..
-

Mvocate |

o
Sl gnature of the:deponent

sl gnature of the ideﬁtiﬁer

A&vocate

7
3
+
f
.
!
¥

X
|

¥

—y

e -
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-'23 - | Annexure A/1,

- INDI AN POSTS 4D TE?E.GRAPH DEP ARTMENT
OFFICE OF THE DIVISIONAL ENGII\TEER TLLEGRAPH' NAGAT.AND
'H.Q. DIMAPUR - 797112. | '

Da.ted at Dimapur the

No. E-101/P.I1/95 )
ond Februaryt!77

d

On successful completion of training the following = .

Telephone Inspector Trainees are hereby gppointed ag

Temporary Telephone Inspectors in the scale of péY,JOf

fse ;380-12-5003-EB‘7‘15-560/- P.M, plus usual al].owanceg

under circle sérvi‘ce conditions, The date of appointméat,

are indicated against eache The post are renewal under

Circle Of fl ce Memo Noe. "E~171/DMP dt, 19.8.76 and

~agsinst the posts created #ide C.0., SH,EST, BE-16/NGT.,
at, 11,6,76, ”

81.Noe - Namee ‘ Date of appointment
1, shri Ashok Kanti Gupta  9.4,74 |
2. " D, Chakravorty 94,74
3. " Bapi Ram Boro 16,7.74
4. ® A, Deka Baruah ' 16.7.74
5. " Ppradip Kanti Dev C 11.7.75
6. " Hari Pada Majumdar 11.7.75
7. ‘% H,R, Bhattacharjee 11.7.75 -
ER " Jyotirmoy Das 115775
9, ®  Subhash Ch, Paul 17.7.75
10, " M, Semerendra Singh 12.4.76

The terms of the appointment are

as followss.

ec oo 1‘. The post

R -

e g - e g



1.

2e

3.

Copy to :=

The Post are temporary but are likely to be mdde
perménent;,l | - |
Thefappointments may be bbmminated at any.time with
One months notice to be given by the appointing |
authority without assigning any rééson.

The appoiritment carries with 1t the Iiability to

serve in any part of India, The gppointwes w11 |

also be liable for field segvice within India in

times of War or National Energency, o o g

The service of conditions will be governed by the

relevant rules and orders, inforce from time to time,

-8d/- 2/2/77 |
. Divi gional Engineer Telegraphs '
' Nagaland |
H.§., Dimapur -'797112.

1. The G,M. Telecom.N.E. Circle sShillong for

information, L -
2. The C.4.0, 0/0 the G.M.T,IWE, Circle Shillong,
3. The §.0.0. Telegraphs, Kohima for information,
4, to 12. The Official ConCerned,

13 to 21. The Personal Files. _
22, The Junior Accountent 0/0 the D;E.T. Nagaland
Dimépur,‘_' ' o

23, 0ffice copy.

ga/~
2/2/77

Divisional Enginecer Telegraphs Nagaland
H,Q. Dimapur-79711i2,




3 |

.f\.Zj/r o .
-es. e A

DEP ARTMENT OF TETECOMMUNIG ATTON

" OFFLCE OF THE GENERA& MANAGER TELECOM.N.E. CIRCL

SHIILONG - 793 OOl.

- . - et |

No, STB-1/J E-Trainee/Posting Dated at Shillong
o | the 15th Oet.,19sé

- The G"'.Mﬁ‘.?é N.‘E;- Telecom. Circle Shi_l]_ong is
pleased tb_issue‘thgwfollowing orders of posting of
J.E. Trainees of Batch No, 135(STR) Kalyani and Batch
No. 10(8IR) Jabalpur on completion”of their prescribed

* J.E, Training.

LT
1. o ee e ps emm eem G eER win

6, shri M,S, Singh, under D,M,T, Gaubati.
, T

9 e e e am e e, n o

The posting order -in respect of the J, E. traineces

from serial 4 to 8 abofe are on. temporary basis and will

be reviged in ‘due course. |
8d/-

{8, RAMANUJ M) :
ASSTT, GENERAT, MANAGER (STAFF)

. _ SHILIONG,
Copy for information and necessary action tos

-l e e s Ewe wme Wt AW aam o

10, Irainees concerned,

11, Spare -
‘ . . Sd/-Illegible 15/10/85
To FOR GENERAY, MANAGER T&ET,ECOM N.E.CIRCT.E
ghri M,S, Singh SHILLONG- 793001
J oEe Trainee - —
040 G.M,T, Teleocom
Trg. Centre
- Jabalpur, -

0/0 THE, GENEKAT. MANAGER TETBJCOM N,E.CIRCTE




4 ' .
"= 26 - Annexure- A/3
~ DEPARTMENT OF TETECOMMUNLCATIONS
OFFICE OF THE GENERAL MANAGER,TETECOM,TRAINING
- CENTRE,JABATPUR- 482006 |

- o

No, TC/TI/3510/JE MO10  Dated at Jabalpur,
A ‘the 18/10/85.

Sub 3= Strike off J_uhj:jér BEngineer
Trainees of Category-II Strowger
Modular Gourse Bateh No. MO10.

Ref - GM TTC Jabalpur letter No, TC/T0/
1002/84/86 dt. 19/12/84.

e

On successful completion of 37 weeks | -
~ theoretical training in stfowager I&odﬁla;j Courée at |
" Telecom, Training Cen‘cre,;iab.al_\pur-482006_ the Junior

‘Eﬁglr;eer trainees of 'Gategéry_-;II_,_.Sﬁrawager Modu Qir
Course Batch No, -MO].O ‘as shown in ‘the annexure '4!
are hereby struck off with effect from the afternoon
of 18(10/85, with orders to 'rep'ort to the c;fﬁ. cers

concerned mentioned a.gainét thelrs names,

- Encl: Annexure 1A' - o
] | (G.M, PRASAD ).
Accounts Officer { Trg, )
for G,M,T,T, G, Jabalpur-482006.
Copy totw |

U MAD  GMM  EE G MR AR R e e e

eee ANNEXURE ;lA' - ’
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No, TC/TI/3510/JE Batch No, MO-10  Dated at Jabalpur

Staff order in r/o J.E, Trainees of Category
-iI (Strowger) Batch No, MO-10, .

G N GEN EWF wmis AN N wwe A W G eMm an  SER G R g

22, B.C, Balghya A.E. Carrier Tezpur D;M.i’. .
I o \ ‘ Gauhati
23, M, Samarendra Singh SDOT Imphal «do-
24, T.K, Bose ‘ JE . Phones AE 08D
Gossalgaon Ganhati
25, Binay Bhusan SDOT Agartala Director
Ma;[aka.i* e ' Telecom
Agartala
84/-

T 7 7 '("G.M, PRASAD)
ACCOUNTS OFFICER (fRG)
FOR G.M. TTC,,J ABALPUR-6

8d/- i1legible 17/10
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R/ | o | | Mnnexjre-A/3( a)

- 28 - '
DEPARTMENT OF TELECOMMUNICATIONS .
OFFIGE OF THE DIRECTOR TEFLECOM,IMPHAL,

bt -
. - '

No. ESt/JE-1/Trg/374 Dated st ZImphal, the 19th Nov'ss

" In pursuance of G.M,T. Shillong No. STB-1/JEw
Training/Posting dated 1510485, shri M, Samarendra Singh
J 8, Trainee on successful -completion of J,E, taining -
‘ls hereby trangferred and. posted under D.M,T. Gauhatl.
The official stands stru ck off from the forenoon of

 19/10/85 from the sjbrngt,,h of this Telecom Area.

é . . . ’; . ’ Sd/; - f’g”f
R Asstt Di:.ector Te‘[ecom - .
Lo for Dlrector Te?ecom Imphal- 795001
Copy tos
- . .l. — .7
- S .

3.

é, The Official concemned, 2

5 e e

e e ==

o

Sd/-

- L
For Director Telecom .
S, - . - P

" Imphal= 758001,

T e LA
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ANNEXURE- A/4

<&

DEPARTMENT OF TELECOMMUNICATION - ‘
OFFICE OF THE DISTRICT MANAGER TELEPHONES,CUWAHATI. .

,; Lo

- Noo DMT/EST.2/T&P/ I./ 85-86/ lO
" Dated at GH, 29~ 10-85.

*

* " In pursusnce of G.M (LB, circz,e, smnong s
No. SIB-1/ .Btraince /posting’dt. 15-10-85 ghrt
M, Samarendra Singh, J .ﬂ'. Trainee who has reported to
this Distm.ct on 28-10-85(F/N) after successfu'l co-.
,pletion of practical training'is hereby posted ag
J+E, Grievance %ell fgtt‘tached to thé Commercial Of:fi cer
0/0 ‘the D.M.T, Guwahati . |

8d/- |
_(iB.K. Deorilv.
Divisional Eigineer (P@4)
'0/0 the DT, GH, -

Copy to:= ~

8¢ _ o
4. Sri M,S, Singh J.EO0 the D.M.T, Guwahati

- N euR MR SN oun W

- P.8.(E)
0/0 the D,M,T,/GH |
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.Gauranga .Sen,

- of shri J:Ltendra Ch. Das.

aal. 2alNRNERE g

e P

AMEWRE -1/5

-0 -

II\'IDIAN 'TELEGOMMUNIC ATIONS DEPARTMENT

OF THE GENERAI MANAGERoTEFEEOM.N E.TERECOM CIRCLE |

SHLTLONG - 793001, ~ ° 7

[ - - K -

No. STB/ESe3/ Tennure/ VII Dt, 2t Shilaon gtheg /1/186.,

The G.M,I. Shillong i pYeased to i'ssue the
foll owing orders of transfer and post:.ng of Junior

--z. f

Phgineers to have n.mmedl ate of f ect

- 0 PR - - X L~ . - - ' .
, . . . ]

l) Shri Geuranga Sen J.E. Alzawl on complet:.on
of his tenure is-transferred and posted to ,.‘-,Sij!_fcr;az;.
Yi'ée"-ShIi N.Pe Dutta J.,iE'.f Silchar- who -§tand.5'tiran,s%f—
erred and posted to Ai,za,wl"és; a‘su;bsatijcauﬁg-qf,thw'ivj,-»f_ “

L]

The tangfer of Shri N,P. Dutta J+E. is in
partial modification of this officé: meno of even noe
dt. 847.'85. I

Shri NP, Dutta w111 mOVe f].rst

2) shri Jitendra Chandra Da J E Impha1 under

Director Imphal on completion of hig tenure 'is tmans-

ferred and posted to Agartala under Director Telecom
Agartala vice “and ongest staying J.E.at Agartala who

stands transferred and posted to Imphal as ‘a substltu’ce

» e e #

The Director ‘Telecom, Agartaia will release

the 1ongest étaying J B, at Agar‘ca?a first under
intimati n to this office, e

.3 sam - (2)

L4 - " . 1
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| .o 31 -
~ 3) Shri 8.Ke Mukherjee JE, Imphal on
ompletion of his tenure is transferred and posted
to Gauhati under D.,M,T, G‘guhati Vice Shri M.
As_amarendra Singh J;E. ur“l‘derlD.M.T. Gauhati who |
é'ganqs trensf'erred and posteér to Imphal as a

substitute of Shri S.R. Mukherjee,

¥ ¥ -

shri M.S, singh will move first, -
4) Shri A.R;.'Bi swas J.E. Imphal under
Directoi'_Telecc;m Imj);_;al? gn'eempletion of his
ienure isyyransfefred,and'pésted to Shillong under
~D,E, Phones Shi'!’long ﬁCe a longest staying J-.:E. |
at Shillong under D B¢ Shi.1long who stands tre.nsfe_
rred and posted to Iimpha'! as a sUbs’citute of Shri
AR, Biswass -
The P E,P, Shillong will release first the
Jongest stay:mg J.B, under intimation to th:.s office
) The concemed Director Telecom/D.M.I, Gaunhati/

D Es will release the officlals as per ‘aforesaid

orders immediately under 1nt1matlon to This office.‘ “

Ba/-
(8, Ramanujam)
: Asstt, General Manager Te} ecom
o (SF) For General Manager Telecom
' Shi‘llong.
Gopy for informaton and nece—
sscm% action tos=-
) e Di“ector Te" ecom Shi73ong/Dibrugarh/Imphal/Agarta‘la

20 The D,M,T, Gauhati, | |

3. The A;E.T._ Skn.l}_ong/&izo‘vm/Svm.l_J_‘ong_‘
4, Official concemedﬁ "
5. DEP- Shi}.long‘..

P

; i ' ( B. Chakraborty)

Asstt, Birector 4Te1ecom (PM)

‘ -
For General Manager Te] com, shi'!‘! onge
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- 32 -
DEPABTMHM oF THE TEmcombmcmoNs'

OFFLCE OF THE DIRECTOR TELECOMMUNE G ATL ON'S

MANIPUR‘ IMPHAI-?SSOOL R
No. Est/JE-z[TER/215 | Datded at Imphal the

..., ~ 8rd Fev. '8

In pursuance of G,M,T, Shillong order .
contalned ln STB/JE-8/Tenu¢e/VII dated Shi1]ong '
2-1-86 shri M. ~omarendra Slngh J K.'on transfer
from Gauhati TeTephone Dlstrlct has Joined into

thls Area on the forenoon of 27= 1-86 vice Shri f

S.R. Mukherjee, J E.. (Phones), Iamphe]-pat-

transferred and posted under D.M.T Gauhati and {*'%”,

has been posted as J E (Phones), Iamphe7pat

-« 3 . ‘. .= e

2. - ghri S R, Mukherjee, J’ E.(Phones ) Tamphelpat |
1s. hereby. Teleased from the strength of thls Areaé
w.esfs the A/N of 5-2-86 w1tp an 1nstructlon .

. . -
~
sty o o e A

to reoort for duty under D M T. Gauhatl.

-

~ ghri SJR Makherjee J E -may apply for. . . .
TA/DA advances, 1f requbred. .

5 ' - Sd/"' 1- - . * .
‘ ‘. . . -3t (JUITJ LMI) .." !“i’v"_:: . .::

N ¥
"4«-'

sttt Di“ecbor TeTecom
for Dlrector Te]ecom Imphalm 795001 .

édpyhto:{ S Ce A
S T

2= B4 = - iy -

de 5 _ . ;

=9 e | ”!  é

10, Shﬁi'.M,MSoﬁarendralSiﬁgh T L V}

.t “21.;f,» s

| ‘Agstt, Director Telecom = |

for Di-tector. Te}ecom Impha?b3795001 !
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DEPARTMENT OF TELECOMMUNICATIONS |
OFFICE OF THE DY, GENERAL FAVAGER: TELECOM/IMPHAY,

NG, ESt/JT0-2/TFR/126 Dtd. at Imphal 12. 4. 90,
' The following transfer and po"'s'cing- L
| oreders are issued ip_th'ef cadre of JT0s in thev
interest of gercie wi’f;h immedi”a:teveff éct.-;.. |

1) Shri M, Somarendra Sihgh,JvTO Lambhel‘,

“ Exchange is posted as JTo’I@étéz;ation
and Mé‘intenance,of’ ¢ DOT" EXﬂéhaxige. He
will work at Tamenglong with Shri Das,
JT0, Task Force at Imphal znd il

learn the Installation of C-DOT

: Excidhanges.
2)  Shri D, Purkayastha y JTO cable is
- - -posted as JTO"Tamphel vi&e Shri

M. Somarendra Singh,  Shri D, Purkayastha
will deal out=door & In~door plant of

Lamphel Exchange, ~ -

Shri D, Purkayastha will joint first
as JTO Tamphel, | o |

(Cable) under SDOP/Iiphal vice Shri . -
fpﬁrkﬂyésﬂl&-, JTO cable tran_si'ef‘re'dé;:

... The official,..

!




[ .
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The official’ at Serial No. 1:may

'ép‘p'j_y' for TA/DA advance if réqﬂii"ed';- . ’;;"‘
sd/=

@fficérfﬁngineering
f@r Dy. General Mangger, Te}ecom.

ImpnaJ- 795@01.

[
L,

' cOpy t0-~  | | Lv‘ L '. o

1il- 3).. Officer anineenng .

qﬂ

;wjf T?‘ones/Tezegraphs/P X, Impha?@

L‘ SR

1@;6) Offlcla7 concerned.
7-9) Personél 5179. |

10- ) Aceounts Section.

W sare.

For Dy. General Nanger,
o ﬁecom. Imphal- 795001.'
—

bt 40 St i e

T

L P

V.
H
o
L
H N
N
St
i
‘

.
. v .
i e e e

ety R i

e s

G- e

U “g‘ A""



~f— 7

A nnexure- A/8

i S

DEPARTMENT OF TETECOMMUNICATIONS 0
OFFICE OF THE TEfiCOM DISTRICT MAVAGER,IMPHAT,

———— S e

No. Est/JT0.2/TFR/183 Dtd. at Imphal, 22.6(92.
. The Telecom District Manageri, Imphal is

pleased to issned the following tranSfer and

posting order in the cadre of JT0 in the inters

-

est of-Public Service,

1) sri P, Brajabidhu singh JTO
) ‘CSouﬁh)ﬁnder SDOP/Imphalvié_
transférred and-posted under
f SD_QT/ TImphal vice Shri M‘.
Sofarendra Singh, Jio._
2)  sri M. Bomafendra &lngn, JT0
’ﬁnderhS;OT/Imphal ig tranéférted
and postéd as JTO(South) under
snoé/zniphﬂ vice "Shri B.B, stngh,
396" South Transferred. -
. 83/~
C. X..Deb )
;Asstt. Director Telecoms,. -

For Telecom District Manager, Imphaﬁé
Cory to:. o B |
1) The SDOP/Imphal. He is requested to

relesse Shri P;B. Singh, JTO(South).gs,spon as
§ri M. Somarendra Singh, JT0' is Teprted for duty’

[ X W 2) Theo‘oo-



2)

3)

6)

8)
8)

5)’.

~ 02—

The ADOT/Imphal, He 1s

"requeéted'to release Shri -

M, Somarendra Singh, JTO

'immédiateli.‘ ’

- e AW whe a® sem e

P/F of Sri'M. Somé?endra Singh

84d/=
_For Relecom District Manager
Imphal- 788001, |
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Annexy ro - A/9

DEP ARTMENT OF TEILECOMMUNICATIONS

OFFLCE OF THE TELEGOM DISTRICT MANAGER,IMPHAT.

p—

No. Est/JTO/TFR/  _  Dtd. at Imphal, 29,8.92.

The Telecom District Manager, Imphal is

pleasgd to issue transfer and posting order of

the following JTOs in the interest of public

Service with immediate effect,

1)

2)

Shri M, Somarendra Singh, JTO C-DOT
under SDOT/Imphal is transferred snd
posted as JTO (VIP) ‘under SDOP/Impha'!.

shri N,T, Singh JT0 (VIP) under

" S_DO%—/Imphalj is transferred and posted

Copy tos=
1,

2.'.

Se
4.
S

o
|

7.

d4s JTO E- 10B under D,E, E- 10B /ILmphal,
s/~
{C.K. Deb )

Asstt Director Tel ecom ‘.

For Telecom 1strict Mangger, Impha? 2

Personal file of the 0fficial Mo
Somarendra Singh,

For Telecom District Manager

Imphal- 795001, :



' ' o Annexufe‘- A/lO
 6‘§3‘_ ” ) )
o DEPART\{ENT OF TELECOWUNICATIONS .

OFFICE OF THE TELECOM DISTRICT MANAGER IMPHAT;

D S u \0

No. Esgt/JT0-2/TFR/253 Dtd. at Impha] 28.9 93. ¥
‘,-_- . - . — - * -A_-v.., - - {“
- _The Telecom District Manager, Imphal is |
pleased to issue the following transfer and pos j
. ting order of JTOs in the umits noted against
each in the interest.of service with immediate

effect. ‘ ‘ ' : . ‘ A

Charge repoTt may be sent to a1l COnéemed.i‘

e il ?
2,  Shri W, Sanarendra Sirgh JT0 ( VIP) under ;
$DOP/ Tuphal is tratisferred and posted at |
Bi shmeur under SDOT/Iyphal with Headquarter
at Bishupur vice Shri S. Dholendra Singh, ! b
JT0, Bishnupur. T ' |
30 Lmmmmmoo |
to ’ g
10,

81.lo, 1,2, 3 & 4 may apply TA/DA,
1f necessary. o
. ( K.G. singh)
A’sstt, Director Telecom.

4 o For Telecom District Mananger,. Imphal,

- .

- . -

RS W

s e e —ne
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ANEXURE 8/11

- 39 - ,

DEP ARTMENT OF TET.ECOMMUNIC ATION
OFFICE OF THE TELECOM DISTRICT MANANGER,IMPHAL«795001,

No. E5/Group'B!/95-56/175 Dated Imphal the
L the 4th Oct, 196,

To,
shri G.N., Ghyne -
Assigtant General Manager (A)
0/0 the C,G,M,N.E, Telecom Circle
“ni1long - 793 001,

Sub: = Option for officiating
in TES Group_ 'B' from J T0s.

Kindly find enclosed herewith an application
received from the JTOs are gliven pelow, They have

option for JES Group B! from JTOs.

1. shri P,B. singh, JT0

2.  &hri M, Sasarendra Singh, JTO
3. shri P. Banerjee JT0 |

4, Shri M., Deba Singh JTO

5 Shri Keneth Chingtham JTO

6.  &hri Homeshwar Singh JT0

7. Shri 8, Dhanablr Singh, JTO

8. shri Th, sharatchand Singh, JTO
9. shri Y, Bijoyghandra Singh JTO
10, S. Dholendra Singh JTO

11, 0., Singh JTO

12, Ch, Jiten Singh, JT0

The above applications are forwarded for favoyr
of your kind information gnd necessary action of your
endg
, Sd/-
Encl: A/A (a4 P, MATHL )
For Telecom Dist, Managei' Imphat= 795 001,
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AN ARNEXURE A/12
- 40
DEPARTMENT OF TET, EGOMMUNL G ATT ON
OFFICE OF THE GHIEF GEVERAL MANAGER, TF'LECOM
NoE., CLRCLE,SHILLONG-793 OOl:‘., ST

No. 3IB/TE-11/Pt-III/80  Dated at Shillong the |
vt . 22nd Marchyt'96. :
~ The Chief General Menager, Telecom.N «Eo |
Circle, Skﬂ.llong is- pleased to issue ‘the following
cadres for local offlclat:.ng promotions and
'_posi;ing in the cadre;g,f TES Group !Bt .to ’ha.tv_e

i mmedi ate effect,

§1°No. ~ 7 Wame™ Present place of ~ . Post of

o ' - posting ’ ‘officiating
.....___.__.‘,.._..._...V;;..._......._.,, _____ aﬁfénﬁemeﬁt

1; sShri s, .Bha‘tth-:acl;l'arj ée. JT0 Roing SDE( Group)Roing °
2, Shri 8,N. Shah JI0 Tawang SDE{ Group) Tawang
3. Gart P.B, $ingh .  JT0 Imphal SDE( Group) Imphal

4, Shri S.K. Bhowmick JTO Dimapur @OT(Dimapur
o vide Shri: s.K.
Mfitra

The officiating promoticn of the above mentloned
»b'fficia],s't‘ermina‘ted and overted on expiry of _
180 days or on joinkng of régular incumbants of the
posts on gpecific ord'érs.issued by the officer or |

aiiy competent authority whichever is eariier. The

» LN

» - .

- | XXX The .."‘(2‘)l

" .
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.- 41 =
-'(2)--
The order of‘bfﬁ;ciating promotions will not
bestow any rlght on the offlcla1s for regular |
absorption to the cédre of IE GrOUp 'B' post b
no? the service ‘so, rendered by the offi clials
in the officiating capacity will court. for

the purpose or seniority etc. in the grade.

Neéesséry cha ge report may bq,seﬁt
td alt concerned, |
i o 8a/-
( G.N, Ghyne )

Asstt. General Megnager, Telecom = -
(-Admn).

0/0 the Chief General M?nanger Tevecom

S , N.Es ClrcTe Shillong-793 OOl. i
Copy t0°- ) SO . o

1.’ The Director General TeWecom(STG-LI)
T. G HQ, Sanchar Bhawen ,New Delhi,”

2. Seriior P.A. to CGMT/uM(D) Cir{c]e Offlcer Shil!ong\
3. DGM( &) /7DGN(P)/DFA/AGM( &) /DELnst/V.0,/C .0, Shillong -

4.TDM Itanagar/Dimapur/Iitphals’ 7 7
5. A.04( 4GP)/4,0.( L)C-0, Shillong
6. P/F of officials
7. Hindi Tranglator
8. Spare,
_ /-

for Chief General Msnager

N.E., Telecom Circle

Shi1long= 793 001,

r— . i



I . AVNEWRE- A/13
- 42 . , e,
DEP ARTHEYT 'OF TET.ECOMMUNICATIONS
OFFICE OF THE GHIEF GENERAT WANAGER, TETECOM,
- NoE. GIRCTE, SALELONG- 7 793 001 - §

4 .- - -

Yo, S’l‘B/ES-S/Tenure/}C( Dated &t Shillohg,
R the 25.8.95. _

e

The- Chief Genera7 Manager, N.E, Telecom,
CircWe is Pl eased to issue the folloving order
of transfer and pos‘_blng in.the Cadre of J,T.0.

»to‘haVe immediate effect. :-

1. Shri B.C. Paul JTO/Kin_ima is now trans-
ferred and posted undgr TDM)Xgarfaﬂa vice longest
stay JT0 at the station who stands transferred

s K s . o0 : y

and posted to Alsawl. : -

-

2. Shri M. R, Dutta ,J TO/Ai gawl is now
transferred and posted under TDM/AgartaJa vice
se_cond 'J_ongest.‘ stay J TO at thg Station who stands
transfefred and péstéd tb Aiéaw‘!.", ,- R

- o -

3. .. .shri B.C.'Das,.JT0/Saiha-is now trang-
ferred and posted under ™M/ agartala grice there
1 ongest stay at the Station who stands trangf=

erred_and posted to Saiha,

4. Shri B,B, Malakar, JTO/Zuinheboto is now
transferred ond posted under TDM/Agartala vice

fourth longest stay JTO at the Station who stands
 transferred and posted to Zunhebot
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5, . Shri D, K. Bev JTO/Kbhlma is now trans-

ferred and posted under TDM/&garta?a vide fifth
' ]ongest JTO at the Statlon who stands transfe-
rred and posted to Kohima,

. &

6. _ Shri M.N. Mazmdar, JTO/Kohima is now
transferred and posted under TDM/Agartala-vide
sixth longest stay JTO at the station who stands

transferred =nd posted to Kohima,

7. ghri Rashid Ahied Sheh, JTO/Wokha is now
transferred and post under TDM/IP vice first
1qnggst JTO at-the station who stands transferred

and posted to Wokha, -

8. ghri a.K. .Sen JTO/Alzawﬂ is now transf-
-errsd and posted under TDM/Itanagar and posted
to Alzawle '

9. Shri D, rekkar , JT0/Tura is transferred
and posted undgrdeM/Turafié transferred and posted
under TDM/Agartala Substituted to be posted .
'by TDM/Shi1lohg,. |

Roc-c 3) TEX




s as

-5(3)s-

Copy of release order may be sent to

this office for records.u.

8da/-

(SH. MAJAw;
_ AGMT ( Admn

' For Chlef Geperal Manager Telecom,
N E Circl’e Shi‘llongo

Copy tos.
1e GTDM/AGT/AZL/DMP/OP/IIN/SH
7o 4.0.(T) Cbp._ﬁhllLong
8. Circle Sectetary JELA(T)
9. A.B., BLIOB shillong -793001.

-

sa/-

- " A.E, Telecom {HRD) .
0/0 the C.G,M,T,NeE, Circle
Shi]?ong- 793001.

|
i}
?.
|
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ANNEXURE -A/13(4)

. w45a
. DEP ARTMENT OF TET.ECOMMUNLC ATIONS
OFFICE OF THE CHLEF GENERAY, MANAGER NE CLRCTE-
| ~ SHILTONG=- 793 001, "

o vem——— .- . - T

No. STB/ES-3/Tenure/XI  Dated at Shillong
| the 9th Feb, 196,

To, ”
The TDM/SH/AZr./AGT/DMP/IMP/LTN
gub: = Tenure transfer Case
_ of JI0s. .
Ref:- STB/ES-3/Tenure/XI, Dtd.
o 4t Shillong, the 25th
mgist, 195, |
With Teference to this office Memo of even
No. dt, 25.8.,95 in which the tenufe transfer
order of the followhngelI0s was issﬁed, kindly
confifm whether the officials have been trans-
feerred and if so date of their release of the
official may be intimated to thigs office at

" early date.

S1.No. Name of JT0s Present Station of
working,

1. Shri B,G, Pauy JT0 Kohima

o, ® M,R, Dutta  JT0 &zawl

3. " B.C, Das JTO Saiha

4, ® B,B, Mzlakar JTO Zuhneboto

. eeee 5 (2)




i~

- (2): -
81.Noe Neme-of JTOs ' Present Station
SR of working
5. Shri DK, Deb o 8} JT0 K@hima |
6. Shri M., Mazumdar _ §T0 Kohima
7. ohrii Raghid flmed Shah  JTO Wokha
8. Swri A, §en . JTO Aizawl
9, Shri D, Taskar JT0 Tura
Sd/..
) (4B Ehglneer)

 Asstt, Director, Telecom (HRD)
for Chief General Manager Tel ecom
© N.E, Circle, Shi?long 793 001,

i pm——— g e
.
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ANNEXURE- A/14

u47-
OFFICE OF THE CHIEF GENERAT, MANAGER
TETECCM N,E, CIRCLE, SHLY.TONG- 793 001,

-

No. STB/ES=3/Tenure/258 Dated at Shiflong
o the 31=5-56.

T-O - s

~ The T.D,M., Imphal

Subs- Tenure Trangfer of JT0s

- Reference $=--EST/JT0/TFR/96-97/36 ,

Kindly refer to the letter dated above, The
undersigned has been directed to inform you that ag
on date releiver of Shri Rashid Ahmed Shah, J,T.0,
working now in Wokha should be relieved by the

longest stay J.'T.O. in Imphal positively before
07.06,96,

sda/=
( GON. Chyne) .
Assigtant General Manager Telecom ( A),
0/0 the €.G.M.T,,N,E, Telecom Circle,
Shillong - 1,

4
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| DEPARTMENT OF TEFECOMMUNICATIONS
OFFICE OF THE TETLECOM DISTRIGT MANAGEER,IMPHAY,

o

‘Noe BST/JTO/TFR/96-97/39  Dtd. 10-6-96,

- In pursuance of Chipf General Manager;
N.E. Telecom Circle, Shillong letter No. SIB/ES-3/
Tenuré/XI'd§§; at Shillong 6-6-96, Shri-M, Somarendra ;
Singh, JTO Qorking'dﬁdér SUOTpImphai-f%'ﬁfaﬁngfred
posted atWakha to relieve Md. Rashid hmed Shah *
"JT0 Wokha under'iDM, Dimapur with immediate'eﬂfeﬁt. R

' Necegsary TA/DA may be applied
if required, o

Sd/-

~Telecom District Manager,
I mphalq_- 795001,

Copy tosw

l. The Chief General Manager, N,E, Telecom
Circley Shillong, : |

2. The Asst£.7Geqeral Menager Telecom(A),
N,B, Cireley Shillongs . = . . . . -
0/0 CeMT/Shi1long, . K ¥
3. The Telecom District Manager, Dimapur. o
4, The A.0s (TA) 0/0 CGMT, Smillong, .
5, The Official concerned,
ghri M, Sbﬁarendra,ﬁingh JT0
0/0 the SDOT/Imphale

| .‘.’.,. 60.0 (2)
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ANEXURE ' A/15,
s - % - PN ) . .
-3(2):-

6, The Accounts,,Offi‘cer: (Casgh)

0/0 TDM/Imphal.

74 The SDOT/Imphal. He is requested
to release the Official immediately,

8. The P/F of the official.
9. The Gircle Secretary, JTOA(I) .
- MLS) Section 0/0 the IDM/Shillong.

10, Spare.

8d/-
(DAVID HASSA)
Asstt, Director Telecom,
for Telecom Distiict Manager,

Imphal- 795001,

ot
B Ly
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gKendriya Vidyalaya Loktak - _
Fe21q Am@TaEaE

Loktak Hydro Rlectrlc Project
Vidyut Vihar, Kom-Keirap
Mutpur-719 114

arpaw us faga ofzalam
fun a-faziz, win-weq
ufoiyz-vey 923

Nef. No.[riai N dJik= Lok /«.u.,«,'1//11‘ﬁV.u.-/tui’a....1,'2,-.6.‘96..._...

READING_CRRPIZICATS

artified thut Masterx M.Harendra 3ingh
is a bYwapmtide
ading in class

¢
d/O Ghrt F.demarendre 3ingh

student of this Vidyalayd xe

]~ during the academic session 1996-97.

Hin date of birth as pex our office

rocords 1o 26-10-90(Twenty sixth October

]J.(l.tinuty). /”QL\D
\ R (¢ DJE.IA )

1 ! .
"’P. ’ ! J])/JJ\‘JH“.L t t A ' . ' PRINCIPM" .
' 'm.:lpﬂllﬂﬂmm\
o s e d=am Vihialaya Loktak H.B. Projecs
e deais %@ (o gfvtam
-ghe MANIPUR )-795124



OFNICE OF THU BAL VIDYA MANuI:i
LOKTAK Hii PAOJECTs MANIPUR

Dated: 17 %096

A WA LG CERTIFICATE

-

A Certified that :mstar Molrangthem Dher‘enc!i‘a Singh-
. doty .

S/0 Shri Licirangthsm Semerendru S5ingh is a bonaftdﬂ‘student

Loktek IiE Project, Manipur reading 1n~

':g.’Nursery Class duting the academic session 1996-97, o “

SR - Hlo date of birih as per our office rocord 1s

Y

S 08e01,93 ( Eight Aprit nintcen huncred nintythree)

0 - Y '

.l(..-.‘.. . ‘ R
AR .( Mrs Ch', ayani Devi),
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cLTL e o T Imphal.

g 8y EEP /\Wﬁmﬁ//&

e : C e
s i . '-‘-l . c o, «n)

: - 1. The Ohiof Gonora] Manngar', :
B North-Eagtern 01:‘010, : ' .
. - Ed1long, . - oo, e

. R 2, The Toloson Diitrict Hanaée'r,.' : ';' L
! |

Imphal tho Mth June, 1996' c

ard ¢ !‘;an;fo%r of thi M, anarandra ﬂngh
to wa

. - '
PR ?
P

o ...‘.
. J .

L Y Represanta*i oniazt 3 ghri M, Samarendra ainzb,
o i _ JoT 0., ahnupur/boktak
oo Mandpur, raatdont ot . .‘ :
‘ S . , Khangabok Avang
S e Thou 1m5mc,um1pn!r,

1
3
13

N L ﬁﬂﬂ,,' . . | "wff,
:' e - e have:the honour to lny the tououinga tor e

' your kKind sympathetic and tavourablosaotion 0 that ny .
et tran(;i‘er oxder &rom Loktak, Manippr atato to Wakha, Nazl!nnd“_
o stata may be revoked, ' .' o

t

o - 2

. ‘q;':f',.,‘.l.,‘ 2% m"ﬂ ' "’hat 1 Jolnad‘ 14" the 'leiecom Departnent as Phono

‘Inapector on 12th Aprll 19?8 at Kohtma, Nagaland Btabo and
SRR :fstayed for ‘about tvo. yoers. Ihan I uas promoted to. J.ToOo :
S tan Jolned or 28th Ootober, 1985 at Gauhatd, Apgem aftor

s sorving as Phone Inspector at Taphal, . Thereartor, I vag,
'~'}htrnnstorred to Lamphal Manipur Dx.viaion. A=Lter seer.nz
' -‘;-‘tor about 4 yoars, I \ma ‘transferrod as J T.0. Inatallati,on

and Mainuenanoe of c-Dot Rxchanaos at Tnmonglong and mttre
Hanipur. ”

. '0.0 e 8, That !

- ' .
;\" ?f’ . . . ’ |
. \V- N .t
A a 0
O s
- { ) .
(f;/’ -

P
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"%fz?{;i'ﬁ'" | Tbat'thereaftef I vas tran;terréd to as J7,.7.0,,

. "s‘o‘ix_th but it h wrs owicelled and 1nter qéiﬁh'ﬁransforrod &8

.“11133;1.0;’ YIP; Taphal and‘remain_és JTO(YIPX Tor about 1 year

‘Tﬁkﬂ_;;-\ '"f'thén-I_havg1bsén Sranzfarrad at'thé.presénflJ.T.O.,Blshnﬂpnr/_
R Loktak, in Bighunpur Dt striot of Mantpur and I Joined in the
!3 ' ',, .. month of December, 1993 end ‘as guoh I have been alveys on

e | the run wheTeas many JT05 of this fmphxk Diviglon or Manipur

- - Divislon have ﬁot beaty disturbad for many yaarg togethey,

¢

8 . That my home toun {5 at Knangabok V11lage undep

| ThoubﬁljDistrlct of ¥wizur stats, At rrosent I am oceupying
. & qiarter belonging to NELPiC,, Toktak end my tyo Sohool
T going children &re reading in Cont:ql 8ohool and Bal Vidys

{  Mandir st Loktak in Clagg-l and Har.oryx-,upe'oumy. The

' ,8esslons of the gald tyo S0kools wore already gtarted in

o _‘the month Of'ﬁbril,‘i996. At the prpﬁont moment 1f I wm
B to be moved and joined at Wakha, the prospects of my ciildren

T :

L ‘uill bo . 1uinad or spolled Bacau go there 14 no Gentral Schegl
S 8t Wokhs, the pregent traagferred place in Nagadang, 'Mbroovor,
UL $here 10 mo Gentralgibogt st Ry home twon at Khengabok op

.'3_1 L AN

'©." . in Thonbar Plstrict. The a) ldya Mendix 15 jun by tne ;

[ v ‘!

;?Q*;'_f}aT;NEPC and'iaasﬁdh eioept'in the said Lbktgk,aroa there 13 no

}H.;...4n5;fpthéri3°h0°1 ggy-wﬁbfo, hencé, 1t wil oreate problen as I
.;j"" ;w.gavg to lcaye thefquarter‘dt Lok tax, L |
' Bocauge of Uds problom, the p & T Manoal Volume

e  VIV; Para 37-4 speal fleally desor! bed thhﬁ s
e :_~ L : "37-ky Trangfers s0ould generally be made in
R o - April of each year go tha education of
. Bchool going ehtldren of the staff 14 not
dinlocated, 1In emergent ocages or cagag of

promotion thig restriction w11 naturally
not operate,n . _

‘o.o o I humbly

A
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I humbly sublmlt that naithu' of the two cages
:1s/are appu.cab'o here and ag woh as I gubmitted above that
Aif I am to bo transferred at t-hia pregont mom&nt ny mhool
going children w111 be &l glocated,

4, That the order‘ of the Chicf Gensral Munager

Telecom SM1leng viie letter Mo, STB/E$~3/Tenure/58, daﬂ:«l,
8hillong, the 3lst Mzy, 199€ ppecifically mentioned that =

fghrl Bashld themad Shah JTO Yoridng now in Wekha ghould be
reneved by the Longest Stay JI0 {n Imphal,®

I st not the longest aﬁuy IT0 ot Ymphal ond at
prosent I am the JTO, M guwenpur/Loxtelr sRE 85 mieh aqoonding
to thd sald order, I should not he transgforred, I algo
gubalt that ag a JTO'(VIP) I veg only for about 1 ysar st
Imphal that too In faot 1t vag only for 1l moﬁths.

5*. That I aa foreed to oy thet in youg crder I an
pick-up for trangfor outside Division 18 only that I anm tho B
Sonioraost JT0 in tho Menipur Diviston though the oNT, muon; K
apeoiﬁcally stoeted that the'Longoegt S8tay 82 Imphal! shoald be |
trangfer to rellcfao the gald Ahsmad, If you were to take sugh
declslon againgt the oxder of the CIMI, shlllong thet the
' sentormost JT0 in the Hantpur Piviston should go oubglde i
: o Manipur Division ag transre. vhy xax I was tranarerread from T
| JTO0 (VIP) o R3Tm tmphal ~to ag JT0 Toktsk/BL sINpur only two e
jearﬁ around ago, hence, T folt thet the pregent trangfer 1g

~ nothing tut an arbiteary not as well ag xola-fide in oxder to

harass me wlthout my fmil4,

eove &
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8, That 1t 15 a fact that the tonure trensfor oxder
of Md, Razhld Ahmnd Thah 1sguod about 8 months ago, however,
1% «as not 1mplememtud beoange 1£ 4t vas implemented tho
than Longest Stay ac¢ JTO &4 Imphal ag well s the Sentormost
in Manipur Division would hed been affected, Aftor the
S8enformost JT0 in the Dividion hag been oftt\d.atod to the
next higher post only EIEEARXXNRZR recently, the .tranntor'
order is implemented by pleking-up me only, Still I am not
the Longest Stay JTO in Imphal and still there are nany
Longegt Stay IT0S 4t Trphal, Plcling-up us 1s nuthing but

purely an arM.trary and mala-fide sot,

7 I may remind one {neldent that while I wag $
Nagaland (Kohima) in or about 3lgt Mgagt, 1978, I wvay about
to be id1led by gome of tho looalltlos st Kotdma for a sall
matter of disconnestion of Lalephone for non~payment of W11,

I wag miraculously saved but I wag vratally Dealéem, In.étho
sald right I was Hogpitallzed for injury on the head,hod'y ote,
guarded by the Dopartament, After tLhrog nlghts I was gecretely
show-off aplo Mao, & town in tienipur 3tate, by the Zalecon
Department bocause tho mattor wag oomimnsll ged and 1t waps widely
pubU ghed in the newapepers end thg locslitles and other
nelghtourings hatehed a plan to ki1l @8, The matior wag browght
to the knowledge of %he Cirgle Orﬁ;o at 8nillong and after dug
consideration I wns transferred t> Izphal becauge 1t ¥ag nos
safo to staying snyyiere Ln Hagaland 3tate ag the natbor vag
publighed and matisd me, Jti11 I and my faully have hysteria
hearing the word 'Nﬁgalaw“ and ue gich I ghould not bo

trensfer in Naga)nnd,

soe Jo
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8; I may draw your kind ettntion to the following

Government of India's decislon vide Govt, of India Mintptry

of Home Affalry in cofwiltstion with the Mndatry of Lay

1 zsued under Mamo No, 75/585 Katis( L), dated the g4th Maroh,

19656( s10)(1958) 1n Fecpeot of transfor that .
"Art.26,3(111) Other things heing equal, the
State wil] get better garvi oo trem a willing
from & willing servant than fronm one who 1 g
conpbilM to carry out tha duties of a pogt
agalnst hig wighss, 8o long ag the reluectanee
oI an officer is not based on unreagornable or
‘unworthy Conslderations, pudlie fnterest wuld
generally beg better served g ta/cldn; sone one

who is not so reluctent,

(1v) While the publie interast 1s serveq, tiw ‘
1igiminate oleing gng expedtations of indivldnil
employee siould not be Lgnored, It 13 nogessary
to make mire, not only, that there s no logs of -
pay Wt also that the suployse's reagonable
oxpectationg in the original gervige or demt
®Fe@ preserved, or equal prospects to whioh the
euployee 1a trangferred, At the same time, the
interoat of neauberg of the servige or Departnent

to whioh the trensfer are made should algo be
eonsidered,

(v)‘\mm%m%

noyeaoly nuk only or ria ilicer Longexnad mg

sece A me‘

~



_ m‘:‘&u ~‘ —02pacdally o fha Jav pnald
e ovan,! )

~In viow of the shove eiroumatn oes I am not
. in e porlilon . to rendar my aervice sfﬁ.dm‘sly thero d
I prey you Xrdly ts revtav n.v transfer or&or sotat I

uay ba alloved $o wntince oy ~ervice hers ¢n humanfitexian
@d/mundg stoted adove,

) Fer your nvompt end Idnd zotlon i,a3 duty bomd ,
ghall over rumaln pPréy. |

Yours falthfully,

(M, s%oarendra s:.nzh) .
B shunpuz/Toktak Mmpur,

Copy to

L}

' . Advanced coples to the @ -

1

Addrangecys,

| (M. sf:narmdra &ln
T JI0 X glmn ur/Loktak

Mtxnipﬁr ivision, o
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ot IR T CuXTRAT. ADAINT: L‘RAI.‘IVL TRIBUNAT
ST e GUW LD BRNCH

T Guwahati Ca‘se 0. ke Noo 113 of 1906

CEER 'lanri M .ﬁ aomarendra blngh JI‘U Toktah/Bishnupur,
e T "ipur. N oo
C ) , © U eees Appiicant :
. :'; . " ' . ) Lo _JI‘S. . : H

,

*+  'The Lnion of India and - others

"ll\‘l.."- ' l . 'Ooct ..é.&mnmu“ t

et L e e N,
. : 2 7.96 : ' - Léarned counsel Mr M. Rimal " l { '
H o . a' Sarma’ for the applicant, Lcarned Sr. [

R ’“" ; ' ¢.6.S.C., Mr S, Al for tlllelrespon'dentsf *::

! | | !, B ?In this applicétioh the apbligant f |

TN h - has* contested the  transfer : order : N

e e e D No. ES"I/JTO/TFR/% *q7/39 dated 106.1996 ,
- - L : S (/\nnf‘xur(‘#\/l )) transf( rring him . from \ 7’}
:;;wef T ‘.“:‘-';’5 -, 170, Lo}\tak Manipur to. Wakhia, Nagaland, ;
:5.7"‘. »;','; o ﬂ ) ',.' _ l ,8s bcmg in, coﬁtraventlon of ° the terms i
N i ( s : of the order of . the Chlef Genera] Manager |
R ' IR S " :é._ Tolccommumcanons._NE. Circle,’ Shiilong
e .lctter  No.STBJES: 3/Tenure/ll ‘dated
| G - ' S ”‘ 25 8 1995 (Annexure 13) and No. :STB/ES— 3
L L 3 S l , g -, 3/Tenure/238 _dated 31 5 1996 (Annexure-
S ) ,, 'A/lé) 'lt-.is found that the apphcant |
. 'Y, .',-f 'li " had: submlted representatlon dated
L | R K". o .. ! o M G 1996 (/\nncxmc /\118) rcspondem .
U ;' B 'j., ‘ ‘ Nos l and 2. ‘This rcpresentatnon has R E
' '« .1 riot been d:sposed of b) ;he, requndents. ; '
5. : ' ﬂm OA is, the.refore, : disposed  of
) = \_vi;h ..aﬂ - direction to ..the “r‘esp‘opdents ;
‘ ".'!‘ "to disposc of the x'e[>rc'sc'n'imi‘or1 of the ‘
v * applicant dated 14.6.1996 aforesald within f
: 'nne month from the date of ‘receipt
| ~tof this order by rcgpondcnt No I | !
: Pending disposal of tl\e'r(—:present» .:
ation dated AM.G.I.S}HG by the respondents i
the 'op(:ra‘tion ~of- the -'imph;mcd order | |
No.EST/JTO/TFR/96-97/39 doated 10.6.1996
© - (Annexure-A/15) is stayecg_ aﬁd this interim ‘
A .



© 0.A.No.113/96

-

SRR 2.7.96 o
L ot direction will stand vacated automatically on -~
disposal of the aforesaid representation dated i i

146199, S

o mini G e i, o v - e s s

.
. ow
=Xt B da-ey

v,Thé- application is disposed of. No

L S - order.as to costs.

Copy ~ of the - or.der“l may.‘ be furnished

P i el -

to the counsel forthe parties.

,
¢ . . .
: : : S5k

' Sﬂd/- NENBERVJ(ADP\N) : * A
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. Nagaland Division, I am submitting my further some ‘
limportant facts sgo that it uill favourably dispose oft

M5

N\
To .
1, The Chiet General Manger,
N.E. CIRCTE, shillong.
8. Tho Telocom Distriet Managar, | e
Imphat, ) , |
Kmphal, the 5th July, 1996
THROUGH PR |
Sub : Continuation of Representa= :
tion dated 14-6-96 in respect
of transfer of M, Samarendra
Singh J.T,0, Loktak, Manipur :
. to Wakha, Nagaland,
| Bepresantationist s Shrj. M. Samarendra Bl.n h A
Manipur, resident of Khangabok-;;
Awang, Part « I, Thoubal '
District, Manipur.
Sir( S'),

In continnation of ay reprasentation dated ,. }
14-6-1996 for cancelling or revoking ny transfer ord. s _
from JTO Toktak/Bishnupur, Menipur Piviglon to JT0 Wakha;i?°”

my representation, o , o .3“'-

l. | That ‘ag my representation was not di.aposed. ,
| .0ff, I prefer a case before the Hon'b?e Central Adminise.
trative Tribunal, Guvahati Bench at Guwahati widch1g .

g

"'registered as 0.8, (Origmal Application) 113/96, The ’

Hon'ble Tribunal dirgcted the CGMT, Shillong and TDM,

Impha) tb dispose off my representation wiithin one month

from the date of receipt of the order to be gent by the

[

e e Hon 'ble Trimnal

T A i en i ek P b B, < wrammi =

. .3 R
e RIS £ DAL ST
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Hon'ble Trilunal by the CGMI, Shillong, Pending

, di's.posa'! of my representation, gy transfer order

is m A xdroxed copy of the certified copy of
of the _gald order is enctosed harewith for your kind

o perusal. '

2, That at the time .of disposing of my

répresentation the followlng submissions nay algob bo ‘

considered as part of my earu or representation dated

14-6-1996 and 1t wil) help to dlgpose off my represen--

t‘etion easglly,

That so far I have ecquired the aoniormost

serving JTO in Manipur Divigion and my time-bound

- Apromotion to the 'TES! Group 'B! 15 overdue as the

practioe of the sald promotion is on)y five years a

o service as JTO in the Division is reqU1red. There is | _

o -al so no departmental examination and whereas I have been

o completing 11 (eleven) years in October, ;.996 I !e

vell kmown fact there are about 4 (four) posts of T@

| """,;;"Grou;) B! are still IMng vaoat in Manipur Divigion like

| Churachandpur, Senapeti, Imphaw etc. after officiating
:promotion wag glven to Shri P.B, Singh. .

That i at the pregent stage, I am to be

" transferred from Manipur Divi sion to another Divis.ton

and hence it is purely a ma!a-ﬁde intention denying my
s promotlon. |

vees 3. That

*
%
: .
: +
oo ¢
.
.

3V -

)

.'like Nagaland Divi slon, my prospect of promotion is bleal:

T T AT
[ O SR S U S
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3, , That another point may also be considered

| that JT0 AX) Union has already submltted that one shzl
 Jasoban&a Singh JTI0. posted at Nagaland Divlalon who held
_ from Manipur State mey be treatedvas retiever of ﬁd

Rashi 8hmed Shah in whose place I have been transferring

‘as re7iever.

Under such circumstances statad abOVe

you would kindly be dlsposed off my _
rapregentation cancelling or revoking my
transfer order in the {nterest of all

concerned.

Ybu:s{f thfully,

W
(M, Samarendra Singh)
870 Tokte shnUpur,

_ Manipur ivision.

<

-3 . T el v .
P SO TR AU -1 -2
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. .
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FOTREMIFFAT OFP IEDIA
DIANNE 08 PRLZ CORIURI CATICH Y
OFFICS OF "1 GReSeDere TSLEORAPHSs YHPHAL279500%¢

spasas

Do L=13/FPT/06=97//2 . Dty the Y8 July* P96,
Subpr= Reloage Orders

_ In purgugnoe of $DF,Inphal loiier Foe
BST/JTO/TiR/96~97/39 4t 10/6/96,8Nrs HeSamarendra
Snghy JTO $8 heredy releacsed from the gtrength of
thio Sud=nivicfon vith tmmediate offeot wh A \‘\

order o raport for @ty under TDH,Dimapur, \
I <
Necessary T4/D4 may de applied 1 roquired,

— /L ‘
( XA 37:( A ) '
SreSDK Telegraphg, Inphale
Jopy tor=
7o 7ha 77, ™ohal, 0 for ktrd
2¢ The TDX,Dinapure g z&zm::g;

3¢ The A«O0efCash) o/o TDN,Imphale () actions

-

over thp necossary doounments £f thore by o
the JTO/Churachandpire |

5. The JO,CPuraghsidour ¢o take over tA
ocharge of JT70/Loktar tn acditios o Afg

rorrel eharye temporartlys ,itnout any
extre rerunsration. )
ey @

( 7o SirngR) ’
STeSDRy Telegraphs, Iphale

'\f. The offtetal concernedefe ta requested to hand
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t - ) . \ e
e T Tne ST, SDE Te1e raphs Imphal Qm;warﬁ' «
Telr el e LD S (sub o Divi slonal Officer yIel egraph) oo
sl iUt Depardmeht of Té]eeommunication ; :
o Govemment of- India. ,

¢

Impha'l, LS Ju?y, 1906 | 1
Sub $ Request for immediate « ',‘
cancetlation or- suspansl.on,% ‘

. of the reloased order . s_*ip

LR Representacionist s Shri M, Samarcndra Singh,,
.F. .. .‘ T co ‘ " e . JOTOOO' Y‘Oktak’ M&mpur.
| Siry '

| " With reference to your Release Order No,
B-13/IPT/96-97/12 a'leged to have been signed on 3rd
July, 1996, I hombly submit that T wag on Yeave and I

‘ 4o
joined on Ath July, 1996 snd my Yeave was/{_sancihionjby

.~ .the T DM, qp:(youn recommendé&‘on end ‘as such you have ’
i fu‘ny ewarad that I was on leaves vhen. t.ha Releage Order
aneged to have b,een'iswed. Under such circumstances
Reweaso Order cannot be- issued during 1eave pericd, even
o - s 'if 1t was actuany issued on 3rd Juty, 1996.

: On 5th Ju?y, 1996 I sutznitteﬁ a continuing L
representation dated 14-6-1996 to yon for onward trans-'

. mission to the Chlef Genera1 Ranager, N,E.. Circve, Shd.!‘long

Lo and the Te1ecom District Manager, Impha?. and the same vas *

: e "1"received by lyour office under R, B. No. 411 at, s/7/6,
‘ c‘ "I wag sittiné witb yon pnd tamed about my case ﬁ!eq_ before
e "'the llon’b?e Centra?t Administrative Tribuna? and enclosed
': . | a copy of the Stay Order with a directives of disposing my

- representation dated 14-6.1.996 and you had also perused the

~ Said continuing representation, tne order of the Hon'ble

mbunm_
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R TS the sald’ app11cation avong with the’ ﬁnnexures and ._“éf~fg‘j
: e T I had tea with you xmi?e yomwere perusiug the said SR |

,documents.. lou never mentioned about my re’eased order
,§.1ssued by you and as such I doubt that tbe Re?eased
o Order was 1ssued after 5.7-1996 after thought end from
"Jgj :the Re?ease Order L1tgelf it c’ear!y shows that tho |
| "T'Dtd. appearing ag 'Srd' mxnzkhkxuxntxkﬁtmn OVerwrittan
 f5f1n p‘ace of ‘9th' Horeover, the Re’easa Order was ,
' ;sent through Registered Pogt on 9-7~96 under registration'
- _.'No, 5847 deted 9/7/96 and ag such 1t cVear?y shows that

".'the Be?ease Urder was issued onTy 9-7-1996.

Py

Even it wvas actua’?y issued on 3rd Ju’y, 1996

'

 9rasnming not adnitting, the .same order was ?ying in your
.o;fice tin 907-1996 hence, you could have snspenddthe

S ' ‘ ‘ A ; s S s . L
.‘ : . ’ * ! i / = E - 3
- . ey [ R . 2 "
Yo g . . - — . , ~ -
. . ' S 3 tt v R — , .w .-
Py ~ o . e N
. . N ' ,‘ L N : " ) .
. . . \ . P . .
>v-l N ' N : N o

%, 'Tribonat- datod 2-7:1990 pnesed in itg Gvahatd o.a. B
L ié,(omgin 1 topliéetion) o, 1113 of, 1996 and my petition

.

‘Reveage Order 1n view of the directiven of the an'ble i

_ Tribuna?, Guyvahsty Bench otheruiso such act 13 purely ;/[
& mala-fide act as well as ps pure7y a Contempt of the e
| Tribunal/Conrt which 1s done knqwingv y and intentionally.'f' /
— L %:-gi’"
' A Under such _circumstances stated above you | ¥
' 4',’ .'\OUYd be pteased to  suspend the Re?eased Order

ST . , alleging to hove been 1sgued and signed on o
S immedlatmf ]
L ~ 3rd July, 1996/in the nterest of an concerned.

o
fourg £aitnfu11y," ok

o " (M Samerendra Singh) .
a ! ,‘. 7 : o CO(?YHFO 1- [ Wty JTQ/?Oktak Manipur’ . R

The Tib M. 'Janinnr D*vtsiou tmphnl for -
1nformqt*on and‘ﬁe“Oanry ncblon. '

L

N

*

‘.'(EQ‘Sdmg:éndra‘singh)
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Filed by:
Truhaggoga,, .“:;;‘.

(MD.Srrayr

. Cq'.?tr.’si (}(}vz . . ..

iN THE MATTER OF;:

Cr,

- O,A, No, 129/96
Sri M, Samarendra S ingh

-Versus-

The Union of Indja & Urs,

IN THE MATTER OF s

Written Statements gubmitted

by the Respondents No, 1, 2, 3 & 4 ,
SHRITTEN STATEMENTS

The Humble RespOndggts_

beg t0 submit their Written Statements:

8g Follows:.

LD I That with regard to the statements
made in paragraphs 1, 2, 3, ¥ 4 & 5 of the appli-~

cation the RespOndents have no comments,

(Contd'o)

~



g O

- 2 -

2) That with regard to the statements
made in paragpaphs 6,1 & 642 of the application
the Respondents have no comments the same be ing

matters of record.

3) That with regard to the statements

made inlparagraphﬁ 6.3 of the application the Respon-
dents beg to state that, the applicant may be the
senior mogt JTU in Manipur Division but he is not

the senjor mogt in N;E; Circle ., There are 20 JTO0g
above the applieant in the Gradation List in N,E.
Circle, The officiating arraﬁgemént in thé cadre of
TES Group 'B' ig given on temporary bagis as per

list of ca;didateé availéble in the Gradation List

in the N.E. Circle. Preséntly Sri P.,B, Singh who is
senior most JTD is officiating and the applicant ig
als® claiming for officiating TES Group 'B' . The
applicant though claimefor officiating in the cadre of 1
'TES Group 'B*' he has no immediate chance for off i
ciating ag Redwrg many as 20 more JTUs are aboveg him
in the Gradation list . The Officiating promotion

‘is not time bound @ne and as such, his claim isg not
tenable in law , Though there are few vacancies in
TES Group 'B' Cadre but he is not likely(to get

‘officiating appointment as TES Group 'B’

4) That with regard to the statements

made in paragraphs 6.4 & 6,5 of the application

(‘_:Un’tdo)



the Respondants beg to state that in cage of
inter S.5.A« transfer , that is, one_S.Sl A, to
another , it js done with the longest stay JTO

in SSAQ

§) . That with regard to the statements mede in
paragraph 6.6 Of the applicetion the Respondents
beg to state that longest stay JTO in Imphal
means.the longest stay JTO qnder'TDM s Imphal in
Manipur 5SA. It does not mean staying at in Imphal
- city Dnly.‘so; claim ¥ of the applicant having

longest stay in Imphal has no substance.

6) That with regard éO the statements

made in paragrap:h 6,7 of the application the
Respondent Beg to state that the applicant was

not picked up by the RespOndent No,3 as alleged.
The Respondefnt No,3 only passed the order to
trangfer theIIOngast JT8 , that is,senior most

JT0 in Manipury Division, The Respondent No, 3
agf%égg;;é9af the Ordér'was not awara-;ghghe e
applicant was the senior most JTO in Manipur
Divigon, Qn the basis of the order passed by the
RespOnaent No,3 on T-6-96 fhe applicant has beaen
transferred from Imphal Division to Wokha to
ialieve Md. Roshid Ahmed Shah, JTU Wokha under
the TJM, Dimapur. As the applicant was found ¥ be

longest Stay JT0 in Manipur SSA vide order dated

(Eontd;)



' 10;6-96 which has been annexed ag Annexure-,@/15

with the original application by the applicant.

A That with regard to the statements made
in parégraph 6,8 of the applicétion the Respondants
beg tﬂnstateuthat it is a fact tﬁat the applicaﬁt
submits his'represgﬁtation dated 14-6-96 and which
has already baeﬁ forwarded to C.G.M,Ts Shillong
for cons@deratiOn and dacisiOn: ahd the same repre-
sentation has now been disposed of finally rejecting

the same vide letter No, ESTY ~3 /T En F 268
datesl 22.8-96 |

The Respondents further‘bég to suhpdit
state that it is not correct that the epplicant
has been made sub ject t0 xw frequant trgnsfer and
he is always in the run , And as such, violation
of directives of the Government under para 37-A of
P &.T manual , Volume -IV does not arise. It is
also'nut cOrrect that tﬁe transfer Rxdex of othe r

longest stay JTO at Imphal has not been made .

85' ) That with regard tD the statements made
in ~para 6 9 of the appllcatlon the Respondentsbeg
o state that the Respondent No, 2 has disposed Df-
his representation'datedv14-6595'dn Zéééggzéés per
direction of the Hon'ble Tribunai vide order dated
2-7-96 passed in D,A, No,113/96, The said repre~

sentation has been rejected by the Respondent No, 2

(contd.)



»and'is’ccmmunicated-vida letter &Q. STB/ES-3/T enure/
 XI/2651 déted 22-8.96 and the result of the. repre-
| ééntation has been communicated to the applicant
by FAX massage on 23.8-96, @egarding filing of
" D0,AJ No, 113/96 which has been disposed of on
2-7-96 é;i: is matters of record and the Respon-

‘dents havé‘nO-cOmmenta.'

9) - That kke with regard to the statemants
- made in para 6,10 of fhe application the Respon-
dents bég to:gtate that they have no comments amdx
the same being mafters'of recOrd, As stated earlier
the applicant'g reﬁreéentatiﬁn dated 14-6-96 has
alieady. been aisposed of, The Respondents further

i beg tb state that the transfer order of the appli-
cant has already been stayed by the Respondent No,3
as per direction of fhe Hoﬁfble fribunal vide létter

No, EST/JTU/TFR/96-97/1 dated 14-6-96.

Annexure-R1 is the order communicated
“vide letter No, EST/JTO/TFR/96-97/1
dated 14-8-96 issued by the RespGndesnt
Ne, 2 , Telecom District Manager,

Manipur, Imphal .

10) That with regard to the statements
made in para 6,11 of the-applic&tion the Respondents
beg to state that , as stated earlier his repre-

'senfatiﬂn Hated 14-.6.96 has been dispﬂsqd of. The

(Cﬂntlt.:l.’)



application dated 5;3;96 regarding cancellation of
thé trangfer Order submittaa by the applicant , the
Respondent N o3 has stayed the sazd trgnsfer order
of the applicant ag per dlrectlon kR of the Hon'ble
tribunal , It is not correct that he kag 13 waiting_
for his next promotion to the higher p9st as there
are 20 more candidates ébove him . And as such, the
Oother allegations brOughf against the Respondents

does not arise,

11) B That with reagrd to the statembnts made
in para 6,12 ffxtk and 6,13 of the application as
stated earlier this hag been adquately replied in
earlier parag, It is not correct wi*h“tha Respondent
N0§4 » bhat~he inténtinnally die-obeyéd the order

of the Hon'ble Tribunal .

That the Respondents further beg to
state that the TDM s Imphal, the Qespﬂndent Bo, 3
haqp received the order dated 2-7-96 passed by the
Hon'ble Trlbunal in U,Ay, No, 113/96 from the Registry
of the Central Administrative Tribunal , Guwshati
- vide Memo No, 2176 dtd. 18-7-96 on 30-7-96 , And \
'accardingly the TDM has passea and issued the Order
%o the applicant on 14-8-96 gtaying the transfer
order and cancelling the release order of the applie.

cant,

(Contd,)
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12) That with regard to the gtatements

made in para 614 of fha application the RQspDndénté
beg to statélfhat,bthg release Order in respect of
the applicant wés‘issued priO¥ t0 the receipt of

the hcnou¥$ble tribunal's descision dateg 2-7-96 ¢

passed in 113/96 ., The appkiexhiy applicant's repre-

. sentation dated 14,6-96 has alréady been diépﬂsad of

and his rélaase; order also been cancelled as stated
garlier, Sc,'tbeie is ndthing to be diapoéad’af

with regard to the applicant's grivancés.

13) That with regard to the stategehts
made in para 615 of the application the Respon-
dents beg to state that the applicant’s release.

order has already been cancelled as s%atad earliers

14) That %k with regard to the statements

made in para 6,16 of the application the respondénts‘

have no comments,

15) : - That with regard to the statements
made in para 7 of the apﬁlicatinn the Respondents
beg v state that, at the time of fimak filing of

this O.A. ) the representation of the applicant

‘'was x®k under consideration and now the representa-

tion has been jux disposed of vide Order dated

26=6=96 ,22-826
g

(Contd;).
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16) That with regard to the statements
made in para 8 of the application the Respondents

have no comments,

' i?) Tt with regard to the statements

’

made in para 9 of the application relating sskmif
relief sOught for the.Rasp0ndents beg to state that:
the applicant hxg is not entitled to mny of the
relief iha 80ught for and as suéh. the application

is liable to be dismisseds

~18) - That with regard to the statements
"made in the grounds men tion ed inMB of the appli-

cagtion the Respondent beg to state that none of

the groupds is maintainable in law as well as in

- facts and as such, the application is-liabie to be

digsmisged &% Q?

19) That with regafd to tﬁe statéments
made in para 11 of the application :egarding.tha
interim relief the Respondents beg to gtate that
in view of the facts and circumgtances of fhe case

the interim order passed by the Hon'ble Tribunal is

Aliéble to be vacated forthwith

£0) That the Respondents beg to submit thet
the case of the applicant being a normal transfer

without any mala fide or malice there is nothing to be

(contds)
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Cﬁgauaﬁgé;d by the HOn'ble Tribunal and as such, the

applicatlon ig liable to be diemisseds

21) That the Respondents beg to submit

that the applicant is serving as JTO in Manipur

SSA €or more than 10 ysars and as such, it is a
normal transfer of the applicant from Manipur $0
Wokha and ae—sueh, there is nothing to be interfered
with by the Hon'ble Tribuné; againgt his transfer

orders

22) That the Respandentsvlbeg to submit

‘that the transfer of the appiicant hag been made for
the public interest as well as in exigenties ©of
service{; Thefe is nﬂﬁhgég malafide intention

and as such, the applicatiOﬁ ig liable to be

dismigsed,

VER IFICATION.

7 I,v5§i Ashok Kumar Srivagtava, TDM,
Imphal, Reséondent No, 3 do hefeby golemnly
declare that the statements made above in the
Wriften Statements are true to my knowledge,

belief and information ,

-

~ And I sign this verzflcatznn on?ﬁ&th
_ day of August, 1996 ‘at Guwahati,

Lk} A

Beclarant, 247/576L
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